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INTRODUCTION

1. the Chairman, of the Public Accounts Committee as authorised
by the Committee, do present on their bchalf this Hundred and Fifty
Third Report on paragraphs 13 and 23 of the Report of the Comptroller
and auditor General of India for the year 1980-81, Union Government
(P&T) relating to “Opening of a new automatic exchange at Bagh
Bazar’ Calcutta” and ‘“Projects for installation of three telephone excha-
nges at Railwaypura, Ahmedabad, respectively.

2. The Report of the Comptroller and Auditcr General of India
for the year 1980-81, Union Government (P&T) was laid on the Table
of the House on 23 April, 1982.

3 In this report, the Committee have expressed concern over the
enormous delay in the installation and opening of a new automatic ex-
change at Bagh Bazar Calcutta. The project was sanctioned in Novem-
ber, 1966 but could be commissioned only after about 9% years. ie, in
March, 1976. The Committee have also observed that th:re have been
delays at all the stages of the execution of the project, i-e., in the cons-
truction of building. installation of equipment, laying of cables and loading
the exchange to the prescribed extent within the specified period. The
Committee have desired that a thorough enquiry be conducted in the
matter so as to find out the causes of the delay at various stages of the
project with a view to fixing responsibility and taking action against the
delinquent officials.

4. In another case, i.e., the installation of three telephone excha-
nges of Railwaypura, Ahmedabad, the Committee’'s examination has
revealed that a plot of land, acquired by the P&T Department in March,
1966 for the construction of the telephone exchunge building, was
surrounded by private lands on all the four sides with no direct access
to any public road. However, the Department did not bother to acquire
alongwith the main site the essential portion of the land providing
access to the telephone exchange building from the public road resul-
ting in an extra expenditure of Rs. 1.32 lakhs in acquiring this land

subsequently.

S. The public Accounts Committee (1982-83) eaamined the above
paragraphs at their sitting held on 12 November, 1982. The Commitree
considered and finalised tbis Report at their sitting held on 21 April.

(v)



1983. The minutes of the sittings of the Committee form Part I1¥ of
the Report.

6. A statement containing conclusions and recommendations of
the Committee is appended to this Report (Appendix-I). For facility
of reference these have been printed in thick type in the body of the

Report.

7. The Committee place on record their appreciation of the assis-
tance rendered to them in the examination of these paragraphs by the
Office of the Comptroller and Auditor General of India.

8. The Committee would also like to express their thanks to the
officers of the Ministry of Communications (P&T Department) for the
cooperation extended by them in giving information to the
Committee.

SATISH AGARWAL

NEW DELHI Chairman
April 28, 1983 Public Accounts Commitiee.

Vaisakha 8, 1905(S)

® Not Printed. One cyclostyled copy laid on the Table of the House
and five copies placed in Parliament Library.
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REPORT

CHAPTER I

OPENING OF A NEW AUTOMATIC EXCHANGE
AT BAGH BAZAR, CALCUTTA

Audit Paragraph

11 To meet the growing demand of intending subscribers for new
telephone connections in Bagh Bazar area (where an automatic exchange
code 55 of 9800 lines was already functioning) a project estimate (cost
Rs. 70.63 lakhs) was sanctioned (Novcmbcr 1966) for opening a new
3000 line cross bar exchange. The project comprised building (Rs.
5.36 lakhs), electric installation (Rs. 0.98 lakhs) lines, wires and cables

(Rs. 25.91 lakhs) and apparatur and plants including air-conditioning
(Rs. 38.43 lakhs).

Building : The new exchange building was to be provided by
eonstructing an additional floor on the existing exchange building. The
detailed estimate (cost : 4.67 lakhs excluding overherds) was sanetioned
in July 1966 Tenders were invited in April 1967 and the work was
awarded in July 1967 to a contractor. The additional floor scheduled
to be completed in May 1968 was actually completed in August 1969,
15 months after the stipulated date, and taken over in May 1970 je.
9 months after its completion. The electric installation was completed

in November 1973 i.e. about 3% years after the building was taken
over. There were no reasons on record for these delays.

Installation of equipment : The order for the exchange equipment
was placed (March 1967) on the Indian Telephone Industries (ITI) and
equipment (cost Rs. 40.17 lakhs) was received by the end of 1971-72
i.e. 5 years after the placement of the indent.  Further stores (cost Rs.
34.94 lakhs) were received during 1972-73 to 1975-76. The !nstalla-
tion work, though commenced in October 1972, remained suspended
during April-November 1974 due to shortage of engineering staff and
the exchange was commissioned in March 1976.

Cable laying : Out of 38 kms. of cable to be laid, only 17.5 kms.
had been laid by Mareh 1976 (month of commissioning) and in all 30
kms. were laid by September 1980. The General Manager, Telephones
{GMT) Calcutta stated (May 1980) that delay in laying the cable was
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due to heavy monsoons during 1975-77 and time lag between commi-
ssioning of an exchange and planning the subscribers cable not
work.

1.2  From the foregoing, it would be seen that there was delay
in the construction of the building. installation of equipment and laying
of cable although the Public Accounts Committee (PAC) in paragraphs
1.314 and 1.316 of its 145th Report (5th Lok Sabha 1974-75) and
again in paragraph 1.82 of its 14th Repoit 1977-78 (6th Lok Sabha
1977-78) had stressed that the Department should issue saitable
instractions to the effectthat the persons entrusted with the
execution of the projects would be held responsible for any loss of
revenue to Government as a result of delay in the execution of the
projects.  No action for delay in completion of this project was taken
against any official. '

Air-conditioning : While the building was taken over by the
Department in May 1970 and the installation of exchange equipment
had commenced in October 1972, the indent for air-conditioning (AC)
plant was placed on the Director General, Supplies and Disposals
(DGSD) only in September 1972-just a month before the sophisticated
instruments were unpacked. The DGSD ;laced an order on firm ‘A’
(Novembcr 1973) for supply, installation, commissioning and testing of
AC plant at a cost of Rs. 4.40 lakhs.  The target date was 30th June
1974, but was extended twice up to March 1975 because the plant room
was not ready and the location of cooling tower had not been settled
by the Department, AC plant was installed (May 1975), but it could
not be commissioned for want of power and water supplies. power was
made available in March 1976 and the plant was commissioned in 1977.
The summer and winter tests could not be conducted and were waived
in May 1978. Departmental technical instructions require that sophi-
sticated components of telephone equipment should be unpacked and
taken out from plastic containers in air-conditioned rooms to avoid
ingress of dust and humidity in them, which would adversely effect
their performance. It would be scen that the exchange equipment in
this case was without any air-conditioning from October 1972 to
April 1977.

Utilisation of exchange capacity : According to departmental
instructions (Septembcr 1970) 90 per cent of exchange capacity should
be utilised soon after expension (within 6 months) and 94 per cent about
6 months before the due date of commissioning of next expension.
Although the new 3000-line exchange (code 54) was commissioned in
March 1976, it took the Department 3 years to load the exchange to
the prescribed extent and the capacity of the two exchanges put together
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remained largely unutilised as shown below.  Had it been possible to
utilise the capacity as envisaged, the Department could hav earned
revenue of about Rs. 44 lakhs during September 1976 to March
1980 .

Code 54 and Cede 55

As at end of Equipped Connectable Working Spare Waiting

month capacity  capacity connec-  capa- list
tions city

September 1976 12800 11912 9301 2611 1881
March 1977 12800 11912 10481 1431 848
September 1977 12800 11912 10658 1254 829
March 1978 12800 11912 11590 322 421
Septembe 1978 12800 11912 11563 349 603
March 1979 12800 11912 11817 95 448
Septemcer 1979 12800 11912 11290 622 562
March 1980 12800 11912 11562 350 569

Clearance of faults : The target fixed by the Department for
average duration of faults for monitoring the performance of faults
clearance was 5 hours during 1976-77, 2 hours during 1977-78, 5 hours
during 1978 79 and 5 hours during 1979-80 respectively. Against this,
the duration of faults in Calcutta was as under :—

Year Average duration of
faults in hours

——— — —— — et ey i e St S

1976-77 8.6
1977-78 14.5
1978-79 23.5
1979-80 16.9

The Department stated in reply (July 1981) ‘‘that a “Task Force”’
for up-grading the outdoor telephone net work at Calcutta was set up to
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upgrade the external plant by executing various programmes such
pressurisation of cables, laying of cables in ducts, replacemet of fault-
prone cables. laying of cables in pipes across main roads, etc. It
was expected that these protective works when completed would rasult
in fewer faults and better fault repair service.”

Summing up —The following points emerge :—

—There was lack of synchronisation between different stages of
the project with the result that even though it was sanctioned
in November 1966, It was completed and commissioned in
March 1976 without any air-condtioning till April 1977

—Contrary to recommendations of PAC in its 145th Report
(5th Lok Sabha : 1974-75) and 14th Report (6th Lok Sabha :
1977-78). no action had been taken against any official for
delay in execution of the project.

—The Depariment could have earned revenue of about Rs. 44
lakhs during September 1976 to March 1980 had the exchange
capacity been utilised as envisaged.

[Paragraph 13 of the Report of the Comptroller and Auditor
General of India for the year 1980-81, Upion Government
(P & 1))

Building

14 The Committee wanted to know the reasons for 15 months’
delay in completion of the Exchange building The Ministry of
Communications ‘P & T Board) in a notc have stated :—

“The reasons for delay in completion of building work are as
follows :

(i) Unforeseen difficulty was encountered during the course
of execution of foundation for a portion of ground floor,
due to filled up soil even below the depth of 8. This
necessitated revision of layout and structural design which
took considerable period of time.

(i) Unprecedented rains during the period hampered the
progress of building considerably particularly in the execu-
tion of the work after dismantling columns for vertical
extension, as the ingress of rain water might have caused



(iii)

(iv)

S

considerable damage to the existing working equipment in
the exchange room down below.

Law and order situation prevailing specially in this period
i.,e 1968-69 in this locality and the State of West Bengalin
general also contributed to some delay.

There were a few additional works which had to be
executed alongwith the main extension adding to the
delay.”

1.5 Explaining the reasons for delay in the completion of the
exchange building, a representative of the P&T Departm ent stated during

evidence :

“The

1.6

date on which the contract was awarded was 13th July,
1967. The stipulated date of comletion was May 19¢8.
The actual date of completion was Janvary 1969. The
delay was 236 days for which extension of time was granted
to the contractor by the Officer concerned on the bacis of
the details which were explained by the Contractor, which
were examined by the Office of the Superintending Engineer.
Now, in case of the delays, which are not justified, there are
two questions which arise. One is that if the delay was on
the part of the Contractor, then we can recover compensa-
tion from him. The other clause says that if the delay is
not attributable to the contractor, extension of time can be
granted to him......This was a special construction. The
terracing could not be remroved, the vertical columns could
not be demolished because of the rainy seascn, otherwise the
rains would have damaged the existing equipment. In case
the same work was awarded in March, this thing would have
been ready by the time the rain started and there would
have been no stoppage of work. It so happencd that the
work was awarded when the rains were on. The contractor
was asked not to remove the terracing and not to dismantle
the columns. The delay on this account has been wcrked
out as 55 days.”

Asked whether the Department bad verified 10 what extent

the heavy rainfall and the law and order situation were responsible for

the delay in

this case, the Secretary, Ministry of Communications stated:

‘“All the replies given to you are not always put up to me. But

I agree I am answerable, constitutionally speaking, for the
lapses of my Department. That is why I told that comment
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of unusually heavy rainfall was unwarranted. It was not
based on data. Abeut this, what they might have sought to
mean was that it was due to lack of discipline inside the
Department.”

1.7 The Committee enquired about the reasons for delay in
taking over the building after it was completed. The Ministry of Comm-
unications ( P&T) have stated in a written submission :

*'The delay in taking over the building was due to extra time
required for provision of air-conditioning duct holes and
grills, lightening arresters.”’

In this connection, a representative of the :

Department stated in evidence :

“I find from the record that there was a slight misunderstand-
ing. A request came for construction of an air conditioning
vertical duct which was originally not considered necessary.
They waited until this duct was constructed, that duct could
not be constructed immediately because the air-conditioaing
scheme was not ready. air-conditioning was being done by
another wing. Unless they gave the details, the civil wing.
does not take up that work™’.

Installation of equipment

1.8 The Committee enquired about the reasons for delay in the supply
of equipment for the exchange by ITI, tae Ministry of Communications
(P&T Board) have stated in a note :

“The delay in the supply of equipment was due to heavy
slippage in the ITI’s production programme.”

1.9 Asked when the order was placed for supply of equipment for
the new exchange, a reprezsentative from the Ministry of Communications
stated in evidence : '

“The order was placed on the ITI in March 1967 and the
first consignment was received in August, 1970. The supply
of entire equipment was completed in 1972.”

In reply to further query, the witness added :

“The equipment came in small consigoments.- The first consign-
ment came in 1970 ; cables were received in 1975, batteries in
1975, and some other items were received by December, 1975.”

Regarding the delay in supply of equipment by ITI, a repre-
sentative of the Department further stated :
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““It (slippages in ITI's production programme) came in adverse
comment in the 14th Report of the PAC (Sixth Lok Sabha),
Para 1.2 where the Chairman (III) explained the delay.
After that there is balancing of the equipment and it takes
three years to complete supply of equipment after ordering '

In this connection, Secretary, Ministry of Communications,
added :

“This position used to be very much worse earlier. Now with
more interaction between the P&T and the ITI the position has
improved. There was previously very much more of slippage
and imbalance in supplies (of equipment).”

1.10 Asked whether the equipment was installed in an uninterrupted
manner, a representative of the Department replied :

'No. Because the equipment came in trickless the progrese was
only 1.6%, upto March 1973. It was suspended for some time
Then the progress in 1974 was 20%,. Then in 1975, it was
45°,and the Exchange could commission only in March
1976.”

In this connection, the Secretary, Ministry of communications,
stated further @

“This equipment is a complete assembly. Suppose initially
the racks come, the whole process of receiving the equipment in
parts and installation after the assembly was the reason for the
interruption. The entire equipment was received in three
years. The physical and financial progrees are not same.”

1.11 The Committee enquired why installation of the equipment was
suspended during April-November 1974. Secretary, Ministry of Commu-
nicatinns, stated during evidence :

“There was some period when there was some shortage in the
staff for installation.”

1.12 To the Committee’s query as to why the requirement of staff
was not anticipated while preparing the project report, Secretary
Ministry of Communications, stated :

‘“The proposals came, but in metropolitan cities every year several
exchanges are being extended. new exchanges are being commis-
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sioned. Mofussil areas are constituted into telecommunication/
circles where such work is done by the GMG, while in the
major and metropolitan telephone districts, the installation
work is done by the district staff. They are to dO it with the
existing staff of the districts and if they ‘require additional
staff they send proposals which are examined separately in the
Directorate. Therefore, there may be some inevitable time lag
between the sanction of the posts and the actual positioning
of the persons.”

1.13 Asked about the steps taken to obviate delays and to fix res-
ponsibiliity therefor, as recommended by the Committee in their earlier
reports, a representative of the Ministry of Commupications stated in
evidence :

“On the basis of this reccommendation, an officer on special
duty, i. e. an one -~ member team, was appointed to go into
the question of delays taking place in the execution of these
projects. The officer started functioning in November 1978.
He has given a report. Almost all the recommendations have
been implemented. There is a regular coordination meeting
held nowadays, and instead of 8 to 10 years, the time now
taken is 4 to 5 years. In Calcutta, the 24.29 Exchange will be
coming in hardly 3 to 4 years time, after the implementation
of this Report.”

Air-conditioning

1.14 The Committee enquired why the sophisticated components of
Crossbar type-equipment were unpacked and installed without any air-
conditioning arrangement in violation of the Departmental guidelines in
this respect. In a written reply, the Department have stated :

“Although  sophisticated  Crossbar equipment conditioned
unpacked in an air room, due to abnormal delay in installation
of main A/c Plant it Was necessary to unpack and install the
equipment to avoid idle investment. However, reasonable
precuations were taken for preventing ingress of dust and for
providing proper ventilation.”’

He added :

““There was already an exchange working in that building which
was airconditioned and some space was available and to the
extent possible, the part of the equipment that required to be
kept in air-conditioned space was kept there.”
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1.15 The Committee wanted to know the reasons for delay of 2
years in placing indent for airconditioning plant on DGS&D. The
Ministry of Communications (P&T Board) have stated in a written
reply :

“The delay in placing the indent on DGS&D for A/c plant
was due to delay in obtaining heat load dissipation, water
analysis report and other parameters for the estimation of the
capacity of A/c Plant and finalising the specifications.”

1.16 Asked why A/c Plant room was not ready and the location of
the cooling tower not settled by the Depertment in time, the Department
have stated :

“The main cause for delay in completion of air-conditioning
work had been the difficulty in co-ordinating various agencies
involved in the work. The return air-ducting for the AC Piant
was held up due to obstruction in the return air arrangement by
some masonary work on the second fl.or. There was some
delay due to carrying out the modification work in the AC
Plant room to suit the technical needs.”

Delay in power|water supply

1.17 The Committee enquired why the power and water supply
could not be made available by the Department in time. In reply, the
Ministry of Communications (P&T Board) have stated :

“The delay in supply of power to the exchang was due to late
commissioning of electrical sub-station. Since the electrical
work was partly done by the contractor. it took considerable
time for P&T electrical Division to reorganise and complete the
balance work. Water supply arrangement had to be done
through a tubewell which was possible only after complection
of electrical sub-station.”

1 18 The Committee wanted to know the reasons’ for delay in comp-
letion of electric installation. In reply, P&T Department have
stated :

“The internal electric installation woik was awarded to a con-
tractor during December, 1967 by the G.M. Phones. Afier
completion, of the bulk of the job, the work was suspended
for some time due to non-availability of electrical fittings and
accessories to be supplied by the Department. On supply of
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of the materials in February, 1971, the contractor was not
prepared to execute the job at old rates. This was not acce-
pted. After protracted correspondence negotiations, the
balance work had to be entursted to the newly/P&T Electrical
Division, who then completed the same in November, 1973.”

Cable laying

1.19 The Committee desired to know the reasons for the extremely
slow progress in cable laying work till the date of commissioning of the
project. In reply, Ministry of Communicatons (P&T Board) have
stated :

“17.5 kms, out of a total of 38 kms. of under ground cable
was laid by March, 1976, thereby completing essential
(primary and secondary) cable network. The unusually heavy
rains during 1976-77 caused a large number of faults in eable
network at Calcutta and hampered the progress of cable eon-
struction. Even otherwise, the fair season for underground
work in Calcutta. is restricted from November to March by
the municipal authorities. There was also some difficulty in
securing the services of contractors as well as suitable labour
for cable work."’

1.20 Audit has pointed out that according to the General Manager
Telephones (Calcutta), the delay in laying the cable was also due to the
time lag between commissioning of the exchange and Planning the subs,
cribers cable net work. The Committee enquired why planoing of the
subscribers cable network could not be made eariier. In reply, the-
Department have stated :

“The distribution of subscribers cable network is normally
planoed for 9 years requirement. But due to acute
shortage of small size cables, provision could be made only to
meet immediate requirement.”

1.21 The Committee desired to know the present position regarding
the laying_ of the remaining cables (8 kms.). In reply, Ministry of
Communications (P&T Board) have stated :

“On review of cable requirement it was found that laying of
remaining 8 kms. of cable was not necessary.”



11
Utilisation of exchange capacity

1.22 On his attention being drawn to the audit observations that
it took the department more than three years to lead the exchange with
2000 lines to the prescribed extent as resulting in loss of revenue to
extend of about Rs. 44 lakhs to the Department. The Secretary, Ministry
of Communications stated in evidence @

““There was avoiduble delay in the matter. It takes some
months to lead the exchange to the stipulated capacity. Our
norm says that within a period of six months we should
lead it to 90 per cent capacity. In this case, there was
delay."’

1.23 The Committee wanted to know the reasons for reduction in
the number of working connections from 11, 817 in March 1979 to
11,290 in September, 1979 and 11,562 in March, 1980. The
Ministry have attributed the following reasons in a note:

““The reasons for reduction in the number of connections from
11,812 in March, 1979 to 11,290 in September, 1979 and
11,562 in March, 1980 are primarily due to connections
being closed pendiug shift, and a few due to non-
payment.”

1.24 Asked about the connectable capacity vis-a-vis working conne-
ctions as on 30th September and 31st March, 1980-81 and 1982, the
Department have stated in a written reply:

“The connectable capacity vis-a-vis working connections at Bagh
Bazar exchange (54 & 55) are given below:

Date Connectable Working
capacity connections
31.3.80 12,082 11,562
30.9.80 12,082 11,571
31.3.81 12,082 11,682
30.9.81 12,082 11,618
31.3.82 12,364 11,648
30.9.82 12,364 11,495

The reduction in working connections during the periods ending
on 30.9.81 and on 30 9.82 was due to connections being
closed pending shift or for non-payment.”
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1.25 The Committee enquired whether responsibility had been fixed
for loss of revenue duc to non-leading of the exchange to the prescribed
extent. In a written reply, it has been stated:

“In March, 1976 the exchange was commissioned with 47 working
connections and 2661 on the waiting list. Work orders
were issued for the entire valid applications on the waiting
list without any delay. The connections were actually
provided as and when the cable work got completed This
work was handicapped because of extremely short working
secason for trenching operations (INovember to March). The
cable are permitted to be laid by the local authorities only
during this period. There have also been difficulties in
securing the services of contractors suitable labour for cable
work in Calcutta. This matter was discussed at the highest
level in the P&T Board and a special Task Force under an
Additional General Manager has been formed to improve
the working of external plant.  The utilisation of capacity
in the exchange at Bagh Bazar (54) at present is nearly
859%,. The loss of revenue is only hypothetical and it is
difficult to ascribe the lapses to any particular individuals *’

Clearance of foults
1.26 Audit have pointed out that the duration of faulis during

1976-80 in Calcutta vis-a-vis the target fixed by the Department was as
follows.:

year Target Average duration of faults
(Hours) { Hours)
1976-77 5 8.6
1977-78 2 14.5
1978-79 5 23.5
1979-80 5 16.9

127 The Committe wanted to know the action taken by the
Department to rectify faults and keep their number to the minimum. In
reply the Department have stated :

“It is reiterated that special Task Force has been set up for
Calcutta since March, 1981 to get into various problems relat-
ing to external plant and to improve the cable network to
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ensure utilisation of exchange capacities and specd of provision
of new connectiogs, Ducting and pressurisation of cable has
also been started in a big way to increase the reliability of
service, With these measures, the service. subscriber is likely
to be improved substantially.”

1.28  Asked to indicate the steps taken to improve the efficiency
of the Calcutta Telephone system, the Secretary, Ministry of Communi-
cations stated in evidence :

“The Calcutta Telephone sy<tem is now out of all the metro-
politan systems admittedly the worst telephone system T
1965, it was the best such telephone system in the eountry
Thereafter, for various reasons, it went on sliding down and
so much so that at present; or say after 1979-20...1t has been
functioning with about 33 per cent efficiency. So in 1980 we
appointed a special Task Force to study the deficiencies in the
Calcutta Telephone system and to make rccommendations to
the Ministry thereafter. They did submit their report. This
was examined in the Mipistry and in pursuance of their
recommendations we sanctioned projects outside the plan. In
regard to other recommendations involving a total expenditure
of Rs 2 crores approximately, we also sanctioned additional
staff. a special Task Force has been operating for the imple-
mentation of the recommendatiors. The position, during the
last two years has improved considerably, but still the position
has not reached a satisfactory level which obtains, say, in
Madras which is the best Metropolitan Telephone district in
the country. Complaints are not much more than the billing
complaints we received from other States. On the average,
it is about one per cent of the total number of telephones.
We will go into it in more cetails after we have got the
recommendations of the Task Force and further steps will be
taken in the course of the next two years to rehabilitate the
Calcutta Telephone system.”

In respoase 10 a further quesstion, the witness stated :

“In regard to billing comp'aints, we are exploring the possibility
of evolving a system <o automatic massage accounting
which will be installed in the exchanges and it will not be
liable to manipulation.™

A representative of the P&T Department further stated ¢
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“One of the problems mentioned during the discussions was
the power shedding in Calcutta. To meet this problem of
power shedding, because it affects oft working very badly, we
have asked for direct feeder lines from the Calcutta Electric
Company, and we have succeeded in the last two months in
obtaining direct feeder lines for all exchanges except a few. So
a except in a few exchanges we are getting continuous power
supply......The second problem in Calcutta is about a lakh
of exchanze lines are about 25 or more years' old and they are
due for replacement. We could not replace them earlier be-
cause we were short in supplp of new equipment but over the
next three years we will be replacing about 40,000 of these
exchange lines. This will definitely improve the system......
The third problem that we face in Culcutta is with the ex-
ternal plant. The external plant is damaged due to wides-
pread road digging. Digging affects our cables ........About
1400 (cabinets and pillers for cable network) are required
about 600 have been provided by now. We have planned
this work and we hope to eomplete it in the next two years
time. This will give a lot of relief as far as providing new
telephone connections is concerned, and while rectifying the
faults also. Then 18 kms. of cable have been badly damaged
Action has been taken for the next about 6 months’ time.
We have to divert a fcw kms. of cables which work
will also be completed in about 8 months’ time. Then, to
to impro ¢ our junction network, we have taken special
steps ... ..There are about 26,000 junctions provided in
Calcutta and our check up shows that the performance of the
junctions was not at all upto the mark and so we have pro-
vided, what is calied, PCM systems. About 900 channels
have been commissioned and about 1080 more will bz com-
missioned in another year's time. Similarly, to connect the
outstations, we are providing miscrowave digitéa systems on
five routes The other problem is that we get a number of faults
everyday For example as on date, I have get about 6,000
faults pending for more than a week- We have taken action
to improve upon our fault rectification of the cables and hope
that in the next few years’ time, we will be able to improve

the fault rectifying system... .... .We hope by 1984, we will
be able to improve the service quite substantially in the city
of Calcutta.” .

1 29 The committee enquired above the progrcss made in the pro-
gramme for cable presssurisation and providing ducts over underground
cables. The Ministry have stated in a written reply :



15

“It is proposed to pressurise all new Juctions, Primary and
Secondary underground cables Similary, cables alrcady laid
are also being pressurised progressively. New underground
cables (Junction, Primary and Secondary) will be laid in
PVC ducts in Telephone Districts.”

Asked about the targets fixed in that regard during the Sixth
Plan and the progress made so far, the Ministry have stated :

“Targets for ducting and pressurisation during the Sixth
Plan :

Ducting : 513 kms, Pressurisation : 18,685 kms.

Progress up to date :
Ducting : 52 kms. (September, 1982)

Pressurisation : 9128 kms. (June, 1982)"

1.30 The execution of the project for installation of a 3000 lines
cross bar type telepho e exchange at Bagh Bazar, Calcutta, provides yet
another example of indefensible lack of planning and coordination
resulting in enormous delay in its completion. The project was sanctioned
in November, 1966 but could be commissioned only after about 9-1/2 years

i. e., in March, 1976.

1.31 In the first instance, the work of constructing additional floor
on the existing telephone exchange building for installing the new telephone
exchange, though sanctioned in July, 1965, was awarded in July 1967 i.e, one
year after the detailed estimate was sanctioned. One whole working scason-
November-March was thus lost on this account. The building work was also
delayed by about 15 months. The arguments put forth by the Department
that the unprecedented rains and the law and order situation, prevailing,
in Calcutta during the period in question, hampered the progress of
building considerably were discounted by the Secretary, Ministry of
Communications himself in his evideace before the Committee. He stated:
“the comment of unusually heavy rainfall was unwarranted. It was not
based on data. About this (the law and order problem) also, what they
(P&T Department) sought to mean was that it was due to lack of discip-
line inside the department.” The Committee would like to express their
serious displeasure over the casual manner in which the Committee’s
queries in the case have been replied to by the Department. The Committee

expect that more care would be observed in future.

1.32 The Committee observe that the delay in awarding the work
of construction of the building and in getting the work executed as per
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schedule was due to factors within the control of the Department. The
delay, therefore, is highly regrettable. The Committee consider that with

better, planning, the delay in this case could be obviated or at least
minimised considerably.

1.33 The Committec further obscrve that the supply and installation
of the cquipment for the exchange took 9 long ycars from March 1967,
when the order for equipment was placed, till March, 1976, when the
exchange was commissioned. The manufacturc and supply of the equip-
ment by the Indian Telephone Industries (IT1) took more than 5 years.
Although the first consignment of the equipment was reccived from the
ITl in August, 1970, the supply of the catire equipment should be compl-
eted Ly ITI oxzly in 1972, The representative of the Ministry assured the
Commiittee in evidence that *‘therc is now more interaction between the
P&T Dcpartment and ITI™ and as a result *““there is balancing of the equip-
ment and it takes three years to complete supply of equipment after orde-
ring”". The Committee would like strict watch to be kept by the P&T Direc-
torate to ensurc that there is proper syachronisation in the placing of
order on the IT1, the construction of the exchange building and reccipt of
the equipment in such cases.

1.34 The Committee {ind that it took 41 months from October 1972
to March 1976 for the equipment to be installed. Although the building
was taken over by the Department in May 1970, the installation of the
equipment commenced only in October 1972. The delay is attributed to
reccipt of equipment in trickles from the ITI. Besides, the equipment
intallation work remained suspended for 8 months between April to Nove-
mber 1974 due to shortage of engineering staff.

1.35 It is regrettable that the requisite staff could be positioned only
by November 1974. As the project was sanctioned as early aS November,
1966, i.c., 8 vears earlicr, the Committee fail to understand why advance
action could not he taken in the matter and timely positioning of be requi-
site staff ensured.  This is again indicative of utter lack of planning in
this case. The Committce would like the reasons for this delay to be
investigated thoroughly with a view to fixing responsibilities and taking
necessary remedial measures for the future.

1.36 The Committec note that Departmental technical instructions
require that sophisticatcd components of telcphone equipment should be
unPacked and taken out from plastic containers in air conditioned rooms
to avoid ingress of dust and humidity, which would adversely affect their
performance. The Committee, however, learn that the compouents of the
telephone cxchange in the instant case were unpacked and installed without
facility of air-conditioning, ““to avoid idle investment.”
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1.37 The Committee are distressed to note that by the time the
building was cosntructed and taken over in May 1970, even the specifi-
cations for the Air-conditioning (AC) plant were not finalised by the P&T
Department though the plant was required to be installed in the building
before commencement of installation of the equipment. It took the
Department two years to place indent on the DGS&D for the air-condi-
tioning plant on account of delays in obtaining heat/load dissipation,
water analysis report and other parameters. The indcnt for the AC plant
was placed on the DGS&D only in September, 1972 i.c., barely a month
before the sophisticated components of equipment were unpacked and
installation of exchange equipment commenced in October 1972. It took
another 14 months for the DGS&D to place the order on the firm
concerned. This needs to be explained.

1.38 The Committee find that the target date for commissioning/
testing the plant had to be extended twice as the AC plant room was not
ready and the location of the cooling tower had not been settled by the
Department. The AC Plant could be installed only in May 1975 against
the target date of 30th June, 1974. Even thereafter, the plant could not
be commissioned till 1977 for want of water and power supply. The
Committee regret to obscrve that according to Department’s own admi-
ssion, the delay was mainly due to difficulty in coordinating various agen-
cies involved in this work. Apparently, planning at the micro level was
totally absent, with the result that the exchange equipment remained
exposed to dust and humidity for nearly 4-1/2 years from October 1972
to April 1977.

1.39 Yet another unfortunate aspect of the matter is that due to
inordinate delay in installation and co.nmissioning oi the air-condi‘ion-
ing system, the summer and winter t:sts could not be conducted before
commissioning the AC Plant and these were subsequently walved in May
1978. The Committee consider that had the Department taken timely
steps to finalise the parameters for the air-conditioning plant, much of
the delay could have been avoided. The Committee, therciore, recommend
that responsibility should be fixed in the matter so that such lapses
are obviated in future. The Committec would like to be informed of the
action taken in the matter.

1.40 The Committee need hardly point out that such long exposure
of costly and sophisticated equipments to dust and moisture is bound to
affect its efficiency. The Committee would, therefore, like the Department
to ensure that in future the air-conditioning plant is installed tested and
pressed into service to syncronise with the commissioning of telephone
exchange.
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1.41 The Audit para has pointed out that out of 38 kms, of cables
to be laid, barely 17.5 kms. had been laid till the project was commissi-
oned in March, 1976 and another 12.5 kms. were laid by September 1980
i.e,, during 4-1/2 years after commissioning of the project. The Committee
are distressed to find that slow progress in cable laying was due to the
failure on the part of the Department to properly plan the subscribers’ cable
network which is pormally planned to meet 9 years’ requirements. It has
been stated that duc to acute shortage of small size cables, provision could
be madc only to mecet immediate requirements. The abnormal delay in
laying the subscriber’s cable network resulted in delay ia providing new
telephone connections and consequent loss of revenue to the Department.

1.42 The Committee regret to note that the departmental instruc-
tions of utilising ninety per cent of the exchange capacity by release of
new telephone connections soon after the expansion or in any case, not
later than six months of such expansion, were not followed on the
commissioning of the expanded capacity for 3000 lines in March 1976.
Although there were 2661 applicants on the waiting list for new connec-
tions in March 1976, when the exchange was commissioned and 1881
applicants in September 1976 j.e., after 6 months of commissioning of
the exchange it took the Department 3 ycars to load the exchange, to
the prescribed extent. The Scecretary, Ministry of Communications conce-
ded in evidence that ‘‘there was avoidable delay in the matter’’. The
Committee are concerned to note that due to not loading the exchange
according to the existing departmental instructions, the Department lost
a potential revenue of about Rs. 44 lakhs between September 1976 and
March 1980.

1.43 The above paragraphs clearly bring out that there have been
inordinate delays at all stages of the execution of the project i.e., in the
construction of the building, installation of the equipment, laying of
cables and loading the exchange to the prescribed extent within the
specified period. In their earlier Reports*, the Committee have been
emphasising the need for fixing responsibility for delays and loss of reve-
nue to Government in such cases. Here is another instance of indefensible
delay practically at every stage of the project. The Committee, cannot
therefore, but reiterate their carlier recommendations. The Committee
desire that a thorough enquiry be conducted in the matter to find out the
causes of delay at various stages of the project with a view to fixing
responsibility and taking action against the officials doncerned. The
Committee would like to be informed of the action taken in the matter in
six months’ time.

* 145th Report (5th Lok Sabha)-paras 1.314 & 1.316
14th Report 6th (Lok Sabha)-para 1°82
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1.44 The instant case provides a typical example of utter lack of pro-
ject planning and absence of coordinated action during execution of the
projec tas well as after commission'ng of the exchange. The Committee trus
that the Ministry o Communications would review the entire case in all
its aspects and devisc a suital lc system for ensuring that modern concepts
of project formulation ani implementation arc given concrete shape in
future projects of this nature. The Committee consider that a PERT
Chart should be drawn up plotting out all the activitics and processes in
an integrated manner belore according sanction to such projects ani it
should be ensured that the progress of the work is constantly monitored
with reference to the PERT Chart so that shortfzlls, ii any could be spott-
ed and remedial action taken well in time.

1.45 The Committec {ind that the average duration of faults
.during the years i97¢-80 in Calcutta Telephone System was [ar in excess
of the target fixed by the P&T Department from time to time. As against
the target of S hours in 1976-77, 1978-79 and 1979-3), actual average
duration of laults was 8.6, 23.5 anl 16.9 hours in the respective years.
In 1977-78, the actual duration was 14.5 hours against the target of 2
hours. The secretary, Ministry of Communications, conceded in evidence
that out of all the metropolitan systems, Calcutta Telephone system is the
‘worst’ He added : ‘It has bcen functioning with about 33 per cent effi-
ciency.”” It is a scandalous state of the affairs.

1.46 The Committee understand thit a task Force appointed by the
Department has since identified the factors affecting the telephone system
in Calcutta and has sugges ted certain remedial measures viz., continuous
power supply, replicement oi old exchange lines, providing ducts to cables
to protect them, gas pressurisa‘on of cables, etc. The Department is
now stated to have set up another Special Task Force under an Additional
General Manzger to implement the recommendations of the earlier Task
Force. The committee trus that these measures would be implemented
under a time bound programme so 2s to ensure that the Calcutta Tele-
phone system is able to provide efficient service to the hitherto much
hirzssed subscribers.  The Committee would like to be apprised of the
steps taken and results achieved within six months’ time.



CHAPTER 11

PROJECT FOR INSTALLATION OF THREE TELEPHONE
EXCHANGES AT RAILWAYPURA, AHMEDABAD

Audit Paragraph

In order to meet the increasing demand for new telephone con-
nections in the area served by Central Telephone exchange Ahmedabad
the Director General, Posts and Telegraphs (DGPT) accorded san-
ctions (including revised sanctions) aggregating Rs. 1412.05 Ilakhs
(details below) in different phases for the purchased of land and con
struction of a telephone exchange building consisting of a basement
and four floors. Each floor was designed to have a technical block
with a height of 16 feet to accommodate 10,000 line cross bar excha-
nge equipment manufactured by the Indian Telephone Industries (ITI)
together with an administrative block of height 12 feet. However, the
building was after issue of revised sanction, constructed for the ins-
tallation of 10,000 strowger type equipment in the ground floor. The
details of the various projects sanctioned and executed were as under :

Date of Amount

Actual Actual

sanction sactioned date of expen-

comple- diture
Name of the Project tion

Date of {Rs. in (Rs. in

revised lakhs) lakhs)

sanction
1 2 3 4 5

Purchase of land August 10.66 March 10.11
1960 1966

3 storeyed building May 29.72 August 21.18
Phase-1 1967 1968

Vertical extension of February _23.24 August 18.52
2 storeyed building 1973 1975

phase I (Phase II)
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Ground Floor
Railwaypura excha- September 120.77 -— -
rge-I 1968

(a) 3000 cross bar ITI

(h) The above prc- September 120.14 November 123.31
ject was revised to 1970 1972

2000 strowger

(c) Exparsion of September 156.C4 Ncevember 214.CO
strowger 3000 to 1970 1973

10,000 lines

First Floor

1300-line micro- May 70.98 May 118.66
wave Trunk Tandem 1973 1977 :
Exchange

Second Floor

Railwaypura excla- June 126.46 November 214.80
nge II, 3000 ITI 1672 1977
cross-bar equip-
ment.
March 235.25
1976
Third Floor
Railwaypura 111 October 726.02 March 804.07
imported cross- 1975 1978
bar equipment
10,000 lines
TOTAL : 1.412.05 1,524.65

2.2 A review in audit during May-June 1581 of the projects for the

installation of the above exchanges as well as their performance for
the last 3 years from 1978-79 to 1980-81 revealed the following
points,
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(1) Land —The site for construction of the building was selec-
ted in March 1962 in Railwaypura (Ahmedabad) and the
acquisition proceedings were initiated in November 1962.
The plot accquired in March 1966 was surrounded by pri-
vate land on all the 4 sides with no direct access to any
public road. A portion of the plot measuring 397.19 sq.
metres providing direct access to the main public road
was not included in the acquisition proposal on the ground
that this portion would be taken over by the Municipal
Corporation, Ahmedabad (MCA) under its road-widening
programme, in respect of which no notification was on
record. However. the MCA suggested to the Department
(March 1963) that the land falling within the alignment
of road-widening programme should also be acquired by
the Department till it was required by the MCA so that
Department might not remain without any access road.
Nevertheless, this plot was not acquired by the Department
as it appeared certain to the Department that the
scheme of road widening by the MCA would come through
within 2 to 3 years. In September 1970, a fresh proposal
for urgent acquisition of another corner plot measuring
185,08 sq metres leading to the public road was initiated.
But the acquisition notice issued in October 1971 for this
purpose failed in July 1975 following a court decision
(July 1975) on a suit filed by the owner.

As acquisition of the corner plot was thus held up,
consent of the owner of the main site was obtained in
July 1972 for fre= use of the other plot of land 39719
sq. metres) (referred to earlier) subject to the condition
that an agreement for this purpose, which would be valid
till the land was acquired by the MCA, would be entered
into with the owner. No sich agreement was however,
entered into as the widening of the road was expected then
to take a long time and the owner was not prepared to
alow use of the land wi hout compensition The own:r
withdrew his consent in July 1975 for free use of the land,
insisting on its outright purchasc by the Department at
the market rate prevailing in 1971. It was finally decided
in D cember 1975 to acquire this piece of land of 381.55
sq- m:tres excluding a small portion in which there was a
shop and an acquisition notification was issued for the
purpose in May 1976, The land, however, had not been
acquired so far (December 1981).
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Against the rate of Rs. 372.39 per sq. metre paid for the
main site in March 1966, the compensation payable even at
the 1971 rate for the additional area of 381.55 sq. metres was
Rs. 717.53 per sq. metre as asszssed provisioaally by the
Land Acquisition Officer subject to final fixation at the
time of actual acquisition and payment of compensation
thereof. The Department would thus be incurring an extra
expenditure of about Rs. 1 32 lakas.

Building —Phase I of the Railwaypura telephone exchange
building with two technical floors (ground and first floors),
based on the drawings finalised in April-May 1967, was
designed to accommodate 10,000 lines (ITI cross-bar) on
each floor of about 1240 sq. metres. However, a strowger
type exchange of 10,000 lines was installed on the ground
floor.

As per approved schedule of accommodation for techni-
cal buildings for installing telephone exchanges, common
services like Main Distribution Frames (MDF), power
rooms, batteries, air-conditioning plants, etc. for the entire
building proposed are to be provided in the basement only.
It was, however, noticed in audit that such provision was
made on each floor resulting in excess accommodation for
this purpose of 173 sq. metres each on the first, second
and third floors. Due to installation of exchange equip-
ment on these floors, other than the proposed cross-bar
equipment of 10,000 lines. only 1306 sq. metres of arca
had been utilised against 3720 sq. metres of area available
on first to third floors.

The surplus technical accommodation (1814 sq. metres :
cost Rs. U.51 lakhs) created on the three floors has not been
put to any use so far Decembsr 1981).

Air-conditioning plant : Air-conditioning of the 4 technical
floors (excluding basement) was done in 2 phases (air-con-
ditioning plants I and II). While plant I of 160-ton capa-
city covering the ground and first floors, for which order
was placed in December 1972, was commissioned in
March 1674 (cost: Rs. 10 02 lakhs), plant II of the same
capacity serving the second and third floors was commis-
sioned in November 1976 (cost : Rs. 10.05 lakhs) against
an order placed in February 1974 The total area air-
conditioned on the 4 floors was 3959 sq. metres. Area
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required to.be air-conditioned for installation of 3 exchanges
was however, 2657 sq- metres only, resulting-in unnecessary
air-conditioning of the balance area (1302 sq. metres).

Orders for both the air-conditioning plants I and Il
were placed by the DGSD, cn the recommendatiors of
the Department, on firm ‘A’, whose offer was the highest
in rate as well as capacity on both the occasions, on the
ground that the other lower tenders were not
technically acceptable to the Department excluding
the lowest offer of firm 'F’ for plant Il which was rejected
for the reason that it did not have a service department
the next offer was from firm ‘E’ for Rs. 7.80 lakhs against
which the highest offer of form ‘A’ for Rs. 9.62 lakhs was
accepted without seeking claritications on technical data
from firm ‘E’.

In its quotation of September 1973, firm ‘A’ hady
specified that the rates quoted were inclusive of excise dut7
at 75 per cent and that would be a reduction of Rs. 04 ¢
lakh in its offer if the excise duty concessional certifica'o
(C.T. 2 certificate) was furnished by the Department t-
enable the firm to clear the exciseable items at a con
cessional rate of duty of 50 per cent of what was charged.
The prescribed certificate was, however, not issued bv the
Department due to oversight. resulting in an avo:.dable
expenditure of Rs. 0.47 lakh.

Against the order placed by the Department in Nov-
ember 1968 for 3,000 lines of strowger exchange for Rail-
waypura I, the equipment started coming from January
1969 and the installation work commenced from March
1969. The exchange was commissioned in November 1972
and the expansion of the exchange to 10,000 lines was also
cut over in November 1973. The indent for the air-condi-
tioning plant [ was however, placed on the DGSD only
in December 1972. reasons for the delay were awaited from
the Department (January 1982)- The plant was com-
missioned in March 1974, but the prescribed first test was
conducted successfully only in December 1976 against the
due date of July 1973 stipulated in the contract. Thus,
the exchange functioned without any air-conditioning faci-
lity for 3 to 4 years upto December 1976.

Both the air-conditioning plants I and Il (having in all 4 com-
pressors), which passed the first successful tests in December 1976
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and November 1976 respectively. were taken over finally by the Depar-
tment in September 1977 after rectification of certain other defects
noticed in the tests.  Since then the plants have noté been giving satis-
factory performance. The number of days for which the plants remained
inoperative (after incurring expenditure of Rs. 2.33 lakhs during 1$79-
80 and 1980-81) during April 1978 no March 1981 was as
under :

Air-conditioning Air-conditioning
Plant I Plant II
Compres- Compres- Compres- Compres-
sor I sor IT sor I sor II
Year (days) (days) (days) (days)
1978-79 215 112 278 148
1979-80 286 209 253 272
1980-8 1 253 222 272 300

The 4 exchanges, thus, functioned without any regular air-con-
ditioning thereby affecting the life of the equipment, tesides providing
incffecient service to the subscribers.

(4) (i) Cables = Against sanctioned cost (October 1975) of the
eable work (Railwaypura III exchange) of Rs. 190 lakhs (excluding
overheads), the actual expenditure was Rs. 259 42 lakhs. Out of 60
completion reports S7 were relcased mostly between January 198. and
April 1981. A test-check in audit of 39 of the detailed estimates for
which completion reports were released, revealed that there was no proper
account of the cables received and utilised and the balance left unuti-
lised The following irregularities about cables and accessories worth
Rs. 89 49 lakhs were noticed :

(a) In 22 estimates, the entire receipt of different sizes of cables
valued at Rs, 41.34 lakhs (received cither directly from the
store depot or other estimates) was diverted to other
estimates through adjustmen(s carried out from April 1980
to March 1981. A check of the relevant estimates indicated
that there was no provision in them for indenting of cables
but cables were shown as indented and were received
against these estimates. They were further shown as
diverted to some other estimates with the result that there
was no authentic account of the cables received from time
to time and their ultimate utilisation against a particular
estimate. This indicated that the stores were either wrongly
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indented for and received or were wrongly shown under the
estimates, to which they did not belong.

(b) 1n one estimate, where no cable-laying work was actually
involved, cables costing Rs. 34.14 lakhs were shown as
received from other estimates (Rs. 33.23 lakhs from March
1980 to January 1981) and directly from the store depot
(Rs 0.91 lakh).  The entire quantity was later shown as
diverted to other estimates, including to those estimates
from which they were initially transferred by adjustments
from January 1981 to March 1981.

(¢) In another case, in which no work was carried out and
which was ultimately cancelled in April 1981, cables and
other accessories worth Rs. 878 lakhs were shown as
received from ether estimates by adjustments made from
March 1980 to September 1980, besides cables valued at
Rs. 2.12 lakhs directly received from stores depot (total
value : Rs. 10.90 lakhs)  All these cables and accessories
were shown in April 1981 as transferred to other estimates
of the same project (Rs 9.21 lakhs) and also the maintenance
estimates (Rs. 1.69 lakhs).

(d) Out of cables received against 2 estimates, materials valued
at Rs. 3.45 lakhs were shown as transferred to the mainte-
nance head in March Supplementary 1981 accounts, staung
that the stores were in the custody of the Assistant Engincr,
Stores, for being utilised on maintenance. Except cabples
worth Rs. 0.34 lakhs, no other cables were received by the
Assistant Engineer, Stores during 1980-81 from the cons-
truction officers who executed the project and no other details
were on record regarding the return of the remaining cables
costing Rs. 3.11 lakhs.

(i) There was non-accountal and possible loss of Rs. 10.79
lakhs on account of unutilised cables omitted to be accounted for in
any of the connected estimates, as indicated below :

(a) While releasing the completion reports of 8 estimates,
cables valued at Rs. 9.89 Jlakhs were shown as transferred
to other estimates in which these were not accoun-
ted. for.

(b) In one estimate due to not correctly closing the cable
account, unutilised cables costing Rs. 0.51 lakhs were
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omitted to be accounted for before releasing the completion
report.

(c) Cables received from the store depot were omitted to be
included in the cable account of concerned estimates with
the result that there was short accounting of cables worth
Rs. 0.39 lakh.

(d) 1In respect of one estimate connected with the project,
old cables already existing (value : Rs. 1.60 lakhs) were
treated as abandoned without being recovered for
re-use.

(5) Utilisation of exchange capacity :—

Railwaypura II (3,000 lines cross-bar) and Railwaypura III
(10,000 lines cross-bar) ¢xchanges were cut Over in November [977
and March 1978 respectively, besides Railwaypura I (10,000 lines
Strowger) already functioning in the same building from November
1972 The operation of the three exchanges situated in the same build-
ing was required (September 1977) to be governed by “‘demarcated
area cable system’’ according to which each exchange had its own area
to be served- The commissioning of Railwaypura II and III exchanges
necessitated redemarcation of the area served by Railwaypura | and the
other two (both Strowger) exchanges involving transfer of working
connections from the existing exchanges to the two new exchanges,
leaving spare capacity in the exchanges from which transfers were
effected.

The void created by the transfer of working connections from the
three old exchanges to the new Railwaypura II and III exchanges was
not fully filled by providing fresh connections to persons in the waiting
list for the three old exchanges and there was prolonged delay in load-
ing them to their permissible limit (94 per cent of equipped capacity).
The potential revenue lost by the three old exchanges during September
1978 to March 1981, due to non-utilisation of the permissible capacity, -
was Rs. 23 22 lakhs (Railwaypura-I Rs. 16.79 lakhs, Raipuragate Rs.
3.60 lakhs and Central Rs 2.93 lakhs).

6- Performance

(i) The Management Information System (MIS) in force
facilitates the management in reviewing the working of each exchange
and taking effective remedial action. The data relating to the 3 excha-
nges of Railwaypura-I (10.000 line strowger). Railwaypura-II (3,000
line cross-bar) and Railwaypura-III (10,000 line imported cross-bar)
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for the period from April 1978 to March 1981 revealed that the
functioning of all the 3 exchanges was far from the desired effi-
ciency-

2.3 The following table shows the average duration of fault in
hours (per fauh) and the average number .of faults and complaints
per 100 Departmental Exchange Lines (DELs) per month in all these
3 exchanges :

Details Target Control  Railway-  Railway Railway
limit pura-I pura-I1 pura-III

Average duration

of fault (per fault)

(in hours)

1978-79 25 3 15.46 16.59 13.52
1979-80 19.22 17.75 10.92
1980-81 26.05 29.24 14.11

Average number of
faults per 100 DELs

per month

1978-79 37.5 425 59.82 69.74  43-22
1979-80 65.4] 68.01 42.70
1980-81 52.51 56.92  16.60

Average number of
complaints per 100
DELs per month

1978-79 55 65 88.00 93.58 61,16
1979-80 8§7.17 83.76 52.70
1980-81 78.50 76.54 48.18

The average duration of fault during the 3 years was much
higher in all the 3 =xchinges thaa ths desired target of 2.5 hours and
coatrol limit of 3 hours.  The average duration of fault progressively
incrzased in Railwaypura I and [l during thess years, whereas it improved
in Railwaypura Il in 1979-80 over 1978-79, but again slipped back
ia 1980-81 even compared to 1978-79. It was noticed (May-June
1¥81) that the duration of faults was longer even in non-monsoon
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months of the 3 years when ordinarily a better perfcrmance was expe-
cted. Durirg the three years, the average number of faults and com-
plaints per 100 DELs per month was also high with the result that all
the 3 exchanges suffered a high percentage of idle (tclcphonc) hours
with consequential loss of revenue.

(i) The percentage of junction call failures (inter-exchange)
in the three exchanges during 1978-79 to 1980-&1 are given in the
t:ble below :

Year Target Control Railway- Railway- Railway-

limit pura-1 pura-II pura-IIl
(Percentages)
1978-79 25 3.5 43 7.8 : 45
1979-80 2.0 3.0 9.4 8.0 8.8
1¢80-81 20 20 18.6 20.6 15.2

The performance of all the three exchanges was not satisfactory
as compared to the targets and control limits.

(iii) The average percentages of failure of STD (Subscriber
Trupk Dialling) call of the 3 exchanges during the years 1979-80 to
1980-81 were as follows :

Railway- Railway- Railway-
pura-I pura-11I pura-1I1
(Average percentages of failure of STD calls)

1978-79 17.24 27.69 23.22
1979-80 74.92 62 64 49.42
1980-& 1 73.83 65.23 62.72

The target and control limit for this for all the 3 years were 40
per cent and 47.5 per cent respectively. While all the exchanges
functioned within the control limit in 1978-79, their performance
deteriorated during 1979-80 and 1980-81.

While admitting the above facts and figures, the Department
stated (December 1981) that action had been initiated to arrest the
deteriorating trend.
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(iv) A part from providing inefficient service to the public, the
potential loss of revenue to the Department on account ot abnormal
delay in fault clearance and also high rates of different failures (beyond
the control limit envisaged by the Directorate) during the 3 years
1978-79 to 1980-81 amounted to Rs. 248.11 lakhs as shown below :

Railway- Railway- Railway-
pura-I pura-II pura-Ill
(Rupees in lakhs)

Faults and fault 7.35 3.49 3.42
attendance
Junction failures 13.91 6.31 13.40
STD failures 146.87 18.85 34.51

168.13 28.65 51.33
Grand Total : Rs. 248.11 lakhs

Other points of interest .—

2.4 In the sanction accorded in May 1967 for the construc-
tion of phase I of the telephone exchange building, there was a provision
for erection of one goods lift to serve the basement, ground and first
floors. Order for supply and installation of one goods lift of 1.5 ton
capacity was placed ona through the DGS&D in January 1970 at
a cost of Rs 0.57 lakh, against which the equipment was supplied by
the irm in April 1971. T e erection of a lift covering 2 more floors
necessitated modifcation (cost : Rs. 0.20 lakh; November 1¥74) to
the lift received in April 1971. The goods lift was finally installed and
commissioned in February 1978, by which time installation of the
Trunk Tandem and Railway pura-lI exchange in the first and second
fl vors was completed (May 1977 an1 November 1977) and installation
of Railway pura-IIl exchange on the third floor was nearing completion
(cut over lift including expenditure of Rs. 0.30 lakh on civil works
was Rs. 1.07 lakhs.

The lift having been commissioned in February 1978 (and being
of smaller size), the Department had to carry the equipment of all the
3 exchanges installed in first, second and third floors of the building
with the use of hoists or manually. The expenditure incurred for
manual lifting of the equipment for incoming trunk tandem exchange
(to the first floor) alone was Rs 1.0l lakhs (expenditure for carrying
the equipment of Railwaypura-II and I[I exchanges to second and
third floors was not available.
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Thus, the goods lift erected in the building in February 1973 at
a cost of Rs. 1.07 lakhs did not service much purpose in respect of
any of the exchanges already installed on the first, second and third
floors of the building, nor would it be useful for the proposed Railway-
pura IV exchange with 10,000 lines imported cross-bar to be installed
in the third floor as the lift was not fit to carry either the ITI or
imported cross-bar exchange equipment. The Department stated
(December 1981) that it was not possible to take care of all eventuali-

ties like the increased rack sizes of the equipment introduced with the
systems later on.

2.5 Summing up—The following main points emerge :

— The Department did not acquire, alongwith the main size,
the essential portion of the land providing access to the
telephone exchange building from the public road, resulting
in an extra expenditure of Rs. 1.32 lakhs on acquiring this
land subsequently.

— As a result of planning excessive technical area (with 16
feet height), than actually required, on the 3 floors of the
building (excluding ground floor) and also installing
exchanges other than those contemplated in the original
design, the telephone exchange building had a surplus
technical area of 1814 sq. metres (cost : Rs 9.51 lakhs),
which had not been put to any use so far (Dcccmbcr 1981).

~— By accepting the highest tender of the firm ‘A’ for plant II,
extra cost of Rs. 1.82 lakhs was incurred. Due to failure
to obtain concessional excise duty by producing the prescri-
bed concessional duty certificate there was an extra cost
of Rs. 0.47 lakh.

—  As a result of delay in placing orders for installation of air-
conditioning plant I, Railwaypura-I exchange (cut over in
November 1972) functioned without any air-conditioning
for 4 years up to December 1976.

— Both the air-conditioning plants installed at a total cost of
Rs. 20 07 lakhs and taken over in September 1977 did not
function for a major part of the last 3 years, despite

spending an amount of Rs. 2.33 lahks on repairs and
maintenance.
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—  There was loss of unutilised cables valued at Rs- 10.79
lakhs and there was diversion of stores valuing Rs. 89.49
lakhs to other projects.

— Old re-usable cables worth Rs. 1.60 lakhs were abandoned
without recovery while laying a new set of cables.

— There was potential loss of revenue to the extent of
Rs 23.32 lakhs from Septcmber 1978 to March 1981 due
to under-utilisation of the capacity of the exchanges.

— During 1978-79 to 1980-81 all the 3 exchanpes functioned
far from the desired efficiency. Due to undue delay in
fault clearance and also heavy failure rates, the total loss
of revenue from 1978-79 to 1980-81 amounted to Rs.
248.11 lakhs.

—-  Goods lift of a smaller size than that provided for, erected
ata cost of Rs. 1.07 lakhs after installation of the 3
exchanges on the first, second and third floors did not
serve the purpose for which it was intended. Expenditure
of Rs. 1.01 lakhs had to be incurred on lifting manually
the equipment of trunk tandem exchange alone.

[Paragraph 23 of the Report of the Comptroller aad
Auditor General of India for the year 1980-81 Union
Government (P&T)]

Land

2.6 The Committee desired to know the reasons for not including
the portion of the plot measuring 379.19 sq. meters which provided
direct access to the main public road in the original acquisition proposals
for the land, despite the suggestions made by Ahmedabad Municipal
Corporation. In reply, the Minisiry of Communications (P & T Board)
bave stated :

“Plot measuring 475 sq. yards (379.19 sq. mts.) was not
considered for acquisition because it was affected by road
widening scheme of the Municipal Corporation and could
not be put to any effective use.”’

2.7 During evidence, a representative from the Ministry of
Communications further clarified :
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“Initially when this 1and was purchased. it was known that the
Municidal Corporation was going to widen the road. Road
widening programme was prcposed. According to that, no
additional land was required because the entry to the
exchange premises would have been available through the
widened road itself...... Supoose we had taken the land as it
was anticipated and suppose the Municipal Corporation had
gone ahead with the road-widening programme, then
the loss would have been much more. At that stage, nobody
was aware as to when the road widening programme would
come up.”

The Secretary, Ministry of Communications, added :

“We wanted to be clever. It would have been acquired by the
Municipality for road widening. if we had not taken this
land. But ultimately, the events proved that we were not
as clever as we thought ourselves to be.”

2.8 The Committee pointed out that the Department would
have had to pay such more had the court not given a judgement order-
ing payment of compensation for this land at the rate prevailing on 25
October, 1971. The Seeretary, Ministry of Communications replied :

““That is true.”

29 The Committee enquired how the access to the proposed
building was planned by the Department when the proposed main plot
was surrounded by private land on all the four sides with no direct
access to any public road. 1In a written reply, it is stated :

“To have access to the proposed Telephone Exchange building a
plot measuring 222 sq. yards in the adjacent survey No. 608
was considered suitable and action was initiated for its
acquisition. Unfortunately, this proposal was contested in
the court of law by the owner and acquisition of this plot
could not mature. There was no alternate but to Iinitiate
procee”dings for requisition of this front portion of 473 sq.
yards.

2.10 The Committee pointed out that the owner of the main plot
bad given consent for use of the entire piece of land in front of the
building giving access to the public road free of cost subject to the
execution of an agreement for this purpose till the land was acquired by
the Municipal Corporation. Asked why no such agreement was entered
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into with the owner, the Ministry of Communications (P & T Board)}
stated :

‘““The suggestion for entering into a temporary agreement was made
to the Secretary of the Trust (owners) by the department
to permit passage through the land free of cost. In the
terms of agreement the Trustees proposed that the depart-
ment should not have any claim over the compensation to be
paid for this land by Municipal Corporation to the trust,
and that the department must pay for the use of the
land as ihe road widening was likely to take a long time.
These conditions were not acceptable to the department as
there was fare change of acquiring adjoining land
of 222 sq. yards for access. Also the access to the
exchange remained available through front plot without any
liability. It was, therefore, not considered necessary to enter
into any formal agreement with the Trustees.”

2.11 In this connection, a representative of the Ministry stated
during evidence :

‘““Later.on it was known that there was a delay in the road-widen-
ing programme. In the situation, where neither road-
widening has taken place nor the land was available to the
exchange compound, action was initiated for taking land
adjoining to the exchange plot. It was initially on the -ide
of the exchange plot When this case was takena up, the party
went to the court and when the matter was being discussed
in the court, the court said that the two portions which are
shown in the map ‘C’ and ‘D’ could not be acquired be-
cause there was some construction in that portion of the
land. But the court suggested that we could go in for the
acquisition of land in the front of that portion of the
exchange land. Oan that basis acquisition proceedings were
started. The party, the trust, agreed to the land being
utilised, till such time the acquisition proceedings were over.
Though they initially agreed to enter into an agreement,
later on they did not enter into an agreement. But the fact
remains that the Department has been utilising this land
free of cost’’

2.12 The Committee desired to know the reasons for holding up
the acquistion of the land till now. The P & T Department have stated

in a note :

“The site is still under acquisition and declaration of award by
the Land Acquisition Officer is awaited.”
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In this connection, a representative of the Ministry of Communi-
cations stated in evidence :

“the Acquisition Officer would do the work of valuation of the
land and as soon as that is completed, the possession would
be given to us.”

In response to a further query, a representative of the Ministiy
replied :

“Acquisition procecdings are going on. From our side, we have
been pursuing but there has been ceclay from the State
Government. We are pursuing with both the parties who
supposed to intimate the price’ Under urgency clauses, the
proceedings have been started.”

2.13 Asked about the price that would have been paid for this
land if its possession was taken earlier and the price not payable, the
De-partmenr have stated in a written reply @

“The ultimate amount to be paid will depend upon the compensa-
tion awarded by the Land Acquisition Officer but it is likely
to be Rs. 3 lakhs at prevalent prices in the year 1971.”

In this connection. a representative of the Ministry stated in
evidence :

“For this land which was under acquisition, the Court has
given a decision that the price will be as in 197}, not today's
price. At that time, the price was estimated at Rs. 600
per sq- vard. This Jand was about 475 sq. yards. Even
if the award i1s given today, the price of the land will be
as in 1971, according to the decision of the cour!.”

Elaboiating further. 1he P&T Department have stated during a
written note : —

“In support of the statement that price of land for constructicn
of approach road from telephont exchange building to the
public road would be paid at the rate prevailing in 1971, a
letter from the Government Solicitor to Additional Special
Land Acquisition Officer, Ahmedabad. dated 1.8.1975, is
as annexure®. In this letter, the trustees of the land in

®Not enclosed.
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question have made a statement in the High Court that the
trustees shall accept the value for the land at the rate
prevalent on October 25, 1971.”

Building

2,14 The Committee desired to know the present and future
utilisation of each of tne technical floors of the telephone exchange
building. In reply, the P& T Department have stated :

“...The building is designed to accommodate 4 exchange units
of 10.000 lines each or equivalent. It has approximately
66135 sq. ft. (floor area) of technical accommodation. The
building, the following exchange units :—

Floor Exchange Unit Existing Ultimate Remarks

r— e e— — e - ——— — —— s — - e va—

Ground Strowger MAX-I 10000 lines 10.000 lines
Floor (Railwaypura I)

Ist a) Cross-bar 1300 lines.  3,0C0 lines 1 Tandem lines
Floor Trunk & I/C (41200 lines (6,000 =2 local lines
(Tendem) expansion in lines Balance space
offing). equivalent) for PCM,
Coaxial Equip-
ment etc.
b) Special services 4.000 lines
exchange (4,000 cquivalent.
lines equivalent)
2nd Cross-bar local 3 000 lines 10,000 Spare space
Floor (Railway- (+ 2000 lines lines for expansion
pura II) expansion in upto 10,600
1983-84) lines+ Digital
& M/W equip-

ment.
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3nd Imported C-4000 10,0C0 lines 16,6C0 Balance space

Floor Japanese Cross- (-1 6000 lines lines may be utilised
bar Railway- in 1983-84) for 10,0C0
pura T1I T e lines Electronic

46,000 lines E«change.
Allotted

Total Working
Lines

Local 23,000 - 8,000

Tandem 2,000 ; 2,400

Spl. Service 4,000 “+ —_

B ] — 0¥

29,6€0 -1~ 10,400

In order to appreciate the utilization of the building it would be
proper to indicate basic policy of the department regarding construction
of buildings. As a policy the initial construction should be adequate
for meeting projected requirement. upto 10 years after date of com-
missioning of the exchange. The ultimate size of the building should
be sufticient (or meeting requirement upto 20 years. As during the
years 1963-68 there has been an abnual growth rate of about 2(00
lines, the planning for a building of 20,0C0 lines was quite in order
within the frame-work of the policy of the department. Similarly
adding two more floors in 1975 are also fully justified according to
our policy.

As per standard policy. a single unit exchange 1s planned for
10,C00 lines for which only one switch room is constructed along with
associated maintenance, construction and installation rooms. It is not
intended that full capacity of the switch rooms cf 10.000 lines is
utilised right from the besinning.

Capacity equivalent to 3 yeais requirement is added with each
installation  Filling up the switch-room space in 10 to 20 years time
according to the rate of growth of telephone demand. Vacant space
in switch rooms is a matter of planned design and not a waste.”’

2.15 Since the common services tor the entire capacity of all
3 excharges were initially planned to be provided in the basement only,
the Committee enquired why provision of 173 sq- metres was appoved
for these services on each of three floors of the exchange. In reply,
the P&T Department have stated :

“It was a general practice to provide for common services of
the entire building i.e. MDF, power room. battery room
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as for as practicable one one floor. Where chill water
plant is used for air-conditioning. weather maker rooms are
provided on each switch-room floor to avoid large open-
ings in slabs for A/C ducts- Similarly Battery and power
can be provided for each exchange on the same floor if
busbar length from common battery is too long to restrict
the voltage drop to specified limits. Itis a matter of
technical design whether the common services should be
centralised .or not If the exchange is originally planned
for common services on one floor and a decentralised lay
out is adopted later, spare space in common battery, power,
A/C rooms is used for associated stores etc. In the pre-
sent case, only 500 sq. ft. is used on each floor for weather-
maker room for the air-conditioning plant,”’

2.16 Asked how the Department proposed to utilise the
rcsultant surplus technical accommodation of 1814 sq. metres, the
Department have stated :

“There is no surplus accommodation. Saving in space due to
installation of imported C-400 Japanese Crossbar etc.
will be utilised for adding more equipment of electronic
or C-400 type to meet increasing telephone demand of
the arca. The equipments already allotted are :

(i) 2000 lines I.T.I. crossbar in 1983-84 for Railway-
pura-Il

(ii) 6000 lines C-400 crossbar in 1983-84 for Railway-
pura-IIl  Further allotment of 10,000 lines electronic
equipment is being considered.”

217 On his attention being drawn to the non-utilisation of
excess technical accommodation of 173 sq. mts. on cach of the three
floors of the exchange building, the Secretary, Ministry of Communi-
cations, stated in evidence :

“It was put to use. We were accommodating one of the offices
there. Now that has been shified and we are paying a
rent of Rs. 25,000/ per month. Also, we Will be putting
in, the new equipment that we are getting. That needs
lesser space than the previous contemplated equipment.
We would be utilising all this accommodation fully. We
are importing the equipment from France; that will need
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even lesser accommodation per line. This is a very fast
growing area in terms of demand for telephones. We will
make a good use of the space for future expansion.”

Clarifying the position further, a representative of the P&T
Department stated :

““The building was conceived in_1967 and was designed for the
equipment manufactured in the country. At that time the
building was designed for taking 3000 lines of crnssbar
equipment which required roughly 7 sq. ft. per lines. The
new equipment being imported will require 5 sq. ft. per
line At the same time, the Switch Brard designed for
10000 lines will be able to take 16000 lines. With the
electronic equipment, it will be able (o accommodate
20000 lines in the same accommodation.

2.18 Asked why this aspect was not taken into account earlier,
the Secretary, Ministry of Communications stated :

“Due to slippage in indigenous production of equipment we are
forced to import equipment which require lesser space.
This type of slippage takes place and it was beyoned our
control.”

Airconditioning

2.19 The committee enquired whether, before accepting the
clarification given by firm ‘A’ whose offer was the highest, similar
ciariflcations were sought from other firms and whether any time limit
was set for accepting such clarifications. In a written reply, itis
stated :

“Clarifications from other firms in respect of their offers for
AC Plant were called for through the agency of DGS & D
through wrom the plant was being purchased- No time
limit was set before accepting the clarifications from the
firm "A’. Matter was taken up with DG3S& D
by the DMT Ahmedabad on Ist November, 1973.
DGS & D took up the matter with the firm, in Decsmber,
1973 and intimated in January 1974 that oaly firm ‘A’
have given the required information.”

2.20 Justifying the acceptance of the highest tender of firm ‘A’
a representative of the Department stated in evidence : '
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“Acceptance of the tender is dependent on the performance of
the supplier. Air conditioning performance is very impor-
tant as far as performance of the running of the exchange
is concerned. The supplier of the equipment was a good
one and its performance was generally satisfactory and
that was the consideration in accepting the offer of this
firm."”’

221 Tlhe Committee pointed out that the working of both AC
plants I and 11 was rather dismal during the last three vears i.e. 1978-
79 to 1980-81 and enquired for how many days in 1981.82, these A.C.
Plants (compressor-wise) failed to work. It is stated in a written

reply :

“Failure of the compressors of the plant during the year
1981-82 has been less than in the previous years as shown
in the comparative chart below’ :

AC Plant-] AC Plant-11
Compressor Compressor Compressor Compressor
I IT I In
Year (days) (days) (days) (days)
1978-79 216 112 278 148
1979-80 286 209 253 272
1980-81 233 222 272 300
1981-82 200 215 168 120

During the period one of the compressors of the plant has
been working.

Form the chart given below, it will be scen that total failure of
the plant was for much lesser days.

Airconditioning Air-conditioning
Plant-1 Plant-I1

Years (days) (days)

1978-79 7 2

1979-80 45 79

1980-81 36 149

1¢81-82 109 43
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2.22 The Committee pointed out that while the Department
paid an additional amount of Rs. 1.8 lakhs the AC Plant, the in ex-
change remained without air-conditioning for about 4 years due to the
mal-functioning. A representative of the Ministry stated in evidence :

€y

«.....the plant did not work because both the compressors were
not working. As for the choosing this as a better plant
and then ultimately this plant not giving performance to

the desired level, I would say that generally on the basis
of the past performance we go about these things. Any
equipment that is manufactured, can not be always made
to the same specifications as they have been made in the
past. So, some stray faults here and there may come in
which can not be eliminated altogether. Then the time is
taken for attending to the faults and if during that period
both the compressors incidentially happen to develop faults
it results in the absence of the air-conditioning Subsequen-
tly, the plant has been performing very satisfactorily.”

2.23 The Committee desired to know whether responsibility
bad been fixed by the Department for non-issuince of CT-2 certificates
to the contractors resulting in avoidable payment of excise duty of
Rs. 0.47 lakh on A C. Plants. In a written reply, the Ministry of Com-
munications (P&T Board) have stated :

“No responsibility has been fixed for non-issue of CT-2 certificate
This being a transaction between two Government Depart-
ments there is no loss to the Government of India. This
is also an isolated case and indentors are being advised to
avail of the concessional-excise duty on A.C. units for tele-
phone exchanges.”

2.24 The Committee desired to know whether the extent of
damage suffered by the sophisticated exchange equirments due to non-
availability of air-conditioning facility for about 3-4 years, had been
assessed. In reply, the Department have stated °

“Only first 3000 lines of strowger exchange were without air-
conditioning for a short period of about a year. This would
increased the fault incidence and increased maintenance
efforts for some time. No long term damage is expected as
other precautions like proper ventilation and dust control
measures etc. were taken. The exchange is expected to run
for its full life.”’
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2.25 The Committee enquired whether there was any guarantec
clause to carry out repairs and maintenance of AC Plant. A reqresenta-
tive of the Ministry stated in evidence :

“There is and we do not make payment unless all the three
tests are passed. So, their payment can be held up. And if
at a later stage it is found that the plant does not run
subsequently at all, then there is also a penalty clause
which comcs into the picture. At that time we were having
this through the DGS&D.”

2.26 The Committee desired to know whether any expenditure
on repairs was incurred during the guarantee period. The Ministry of
Communications ( P&T Board) bave stated :

““No expenditure was incurred on the repairs of air-conditioning
plant No. IT during the guarantee period of 1977-78."

2.27 The Committee desired to know the steps being taken by
the Department to imrprove the functioning of AC Plants. In a written
reply, it is stated -

“In order to improve the performance of the plants, the plants
were over-hauled and preventive and corrective action was
taken to minimise the failures. Necessary spare parts requi-
red for prompt rectifications of the faults were stocked.’

Cable laying

2.28 The Committee desired to know the specific reasons for
increase in expenditure on cables for Railwaypura-lII exchange from
Rs. 190 lakhs to Rs. 259.42 lakhs. In reply, the Ministry have stated.

“The main reason for increase in expenditure on cables in Rail-
waypura-IIl is inflation of rates. The project estimate sanc-
tioned in October, 75 was based on rates prevailing in 1974.
At that time the norms for provision of cable was Rs. 300/-
under cash and Rs. [¢00f/-under stores. The work was
completed in March, 1978 and most of the work was
executed in 1977-78. In 1976 the rates of various stores were
revised to Rs. 600/-under cash and Rs. 3100/-under stores.
On the basis of new norms, the actual expenditure booked
on revised project estimate is Rs. 286.51 lakhs which is well
within normal limits.”’
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2.29 . Asked whether there was al-o0 an increase in the length
of cables and cable conductors, the Ministry has stated in a written
reply *

“There is no ircrease in lergth or conducter Kms. of cable net-
work. Tie cabl- conducter Kms. for this exchar ge has been
11.46 comparcd to 12 CKM for ile miror teleplone
District =

230  The Commitee engired why diaries showing ths cables
laying lengtls were not © “»pared and kept on records. The Mirvistry of
Communications (P&T Board), have siated :

“Cables laving records were properly kept. However transfer
abjustmer:ts could not be made within the prescribed period
of ore month because of considerable pressure of work  for
advance planning for 070 conpectiens from Railwar pura-
lHand ‘0¢0G0 connections from Railwaviura-:11  after
their cut-over in 1977 and March. 1678 respecti-ely. All
the transfer ent ies have since been completed and revised
estimates preparcd.”

2.31  The Committec enquired why the relevant estmates were
not revised arnd got sanctioncd when there were major changes in the
approved cable schemc. In reply. Ministry of Communications (P&T
Board) have stated :

“For a large telepl.one systen, changes in the cable scheme become
necessary 1o meet the changing demands in certain areas.
The cables ate laid 1o meet the artiapated demand for 3
to 9 vears subject to the limit of finarciai provision in pro-
ject esttmute. Froquent revision ot cable es'ima’cs may be
requited vath  change of costs ane demwana  Lhis also
requites continuo » monitoring of finandal  and physical
progress of cable werks for which pracucally + o separate
organisation exists in Circles or Districts. Estimates zre,
thercfore. revised on the basis of actual costs of completed
works and finat sanction obtaired from comperent authority.™

232 The Commitice erquited abcut tre propriery «f opening
and operating the so-called “cummy estimates.” which was agairst the
spirit and the very pu:pose ot the estimate The Ministiy  of Commu-
nications (P& T Board) re; lied :

“There in no dummy estimaies and all the estimates for this work
sanctioned as rerular cstimates. However. since there were
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- changes in the actual laying of cables vis-a-yis sanctioned esti-
mates transfer entries were necessary to release CRs. This was
necessary for the settlement of account and once the transfer
entries between different estimate from and to the so-
called dummy estimates were over, the CRs for these esti-
mates were released. Thus, it will be seen that the so-called
dummy estimates were sanctioned as actual estimates but
the work against these estimates was covered by some
other estimates where the material received in these esti-
mates was transferred and these so-called dummy estimates
were cancelled as no work was executed against these
estimates.”’

233 The Committee wanted to know the reasons for non-acco-
ountal of cables worth Rs. 10.79 lakhs in the connecied estimates and
steps taken to regularise them. In a written reply, it is stated :—-

“The estimates connected with cable worth Rs. 10.79 lakhs
pinted out by Audit have been examined and transfer
entries wherever lacking have since been made and at pres-
ent there is no cable which has not been accounted for.”

In this regard, the Secretary, Ministry of Communications stated
in evidence :—

“This matter was enquired into in detail by an officer sent
from here...There was a vingilance enquiry instituted by the
Central Vigilince here. The case has not yet closed. The
General Manager has furnished all the data on the basis
of which according to the advice tendered by Central Vigi-
Jance Commission (CVC) the case should be formally
closed.”

Another representative of the Department elucidated :

“‘On the basis of the complaint made to CBI, a datailed enquriy
was conducted, and a party from the P&T Directorate
also had made an on-the-spot study, and examined
the entire thing. They have found 1hat there has been
complete recording of the cables issued and cables
utilised. A detailed statement was sent to CBI who has
sent it to CVC. The latter has said that if cverything has
been accounted for, the Department may close the case,
after fully satisfying itself.”
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2.34 The Committee enquired whether the findings of CBI
were avilable to audit. The witness stated in evidence :

“‘No Sir, these are confidential files.”’

2.35 The Committee enquired about the findings of the CBI/
CVC as aresult of enquiries made by them in the matter. The
Ministry of Communications (P&T Board) has stated :—

“In March. 1979. a complaint was received by Central Vigilance
Commission \CVC) and the Director-General, Posts
& Telcgraphs, alleging some irregularities ard losses in
Jaying of cable network for Railwaypura exchange in
Abhmedabad. Tlie Central vigilance Commission refer-
red the matter to the Central Bureau of Investigation
(CBI) for investigation. At the samre time, the Director-
General. Posts & Telegraphs also appeinted a team of thiee
officers to investigte the complaint.

The Central Bureau of Investigation investigated the
comrplaint and reported to Central Vigilance Commission
that the complainant was not able to give any specific
cvidence in support of the allegations made by him and
that his complaint was based on information received from
other sources. The Central Bureau of Investigation also
stated that since the matter was also being enquired into
by the special team of Director-General., Posts and Tele-
graphs, the Central Vigilance Commission may await the
repert of that team ard advice the Central Rureau of Investi-
gation whether further probe was neces<ary

The studv team of Director-General. Pcst and Tele-
graphs carried out a techrical audit of the cable work
relating to Railwaypura and r1eported that they did not
find any element of malafide intention on the part of
officers who executed the work. However, they pointed
out certain procedural irregularities regarding sanctions
and maintenance of cables records etc.

The Director-General Posts and Telegraphs also refer-
red ithe mater to Central Vigilance Commission for their
advice. The Central Vigilarce Commission then advised
that the P&T Depari ment may themseives take appropiiate
action f there has been no loss or misappropriation of
government  stores. The Lirector-General, Posts and
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Telegrapas avcor.diagly addressed G.M. Telephones, Ahmeda-
bad to indicaic whether there was any loss or misappro-
priaii-n of Govt. stores. The General Maneger Teclephones,
Ahmedabad has now confirmed that there was not any
loss or misappropriation of funds. Further sugitable action
will be taken by Director-General, Posts and Telegraphs
to close the case.”

Expenditure on Cross har exchange vis~a-vis esiimates
D

2.36 It will be sesn from the auiit paragraph that the work on 3000
lines ITI Cross oar exchange at Railwaypura II which was originally
sanctioned for R:. 12,46 lakhs was later (March 1976) assessed to
cost Rs. 2:5.25 iakiis. The Committce desired to kaow the reosons
for not sanctioning the revisad proj-ct estimates as soon as it was
anticipated that the axpenditure was likely to exceed the sanctioned
cost by over 10 per cent. Tae Ministry of Communications (P& T
Board) have statad 11 a wriit2n reply (—

“Though the 3000 lines X-Bar Exchange at Railwaypura
11 was commissioned in  November, 1977, some work rela-
ting 10 «xternal piant continued ull 1980 as cabies, DPs
lines and wires materiai were io short supply.  After physi-
cal  com~lztion of tae work and icicase of completion
reporis e revised  estima'e based  on final costs has now
been p-epared and will be rauctioned expeditiously.”

Uiilisuion of Ecchange capacity

2.37 The Commitce deired '» know the reasons for not pro-
viding teiepioae connections to those oa the waiting list to the opti-
mum exchange cana . Railwavpura I, Central Exchange and Raipur
Gate exchanges consequent o1 area trawsfer.  In repiy, it is stated -

“The mam reason for not providing telephone con-
nections to  those on the waiting hist upto the optimum
exchaige ~apacity of Ruilwavpura-l, Central exchange aod
Raipur Gate Exchanges conscquent on the area transfer
was acute shortages of cables, iines and wire materials.”

2.38 To a query why the Department did not buy cables from
private manufacturers, the witness stated in evidence :
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“That (purchase of cables from private manufacturers)
is not permissible according to the industrial Policy...The
bulk of our requirem:nt is met by the Hindustan Cables
Ltd.”

2.39 Asked whether the private manufactursrs could not be
peraitted to espand their capacity 10 manufacturs such cables, the
witness stated =

“That is beyond our competance. The Ministry of
Industrial Development issues the iicence.”’

2.40 Asked about the present prosition regarding the availability
of cables, the witness stated :

“With the commissioning of the already sanctioned
project, later commissioning of the other project which is
now under consideration and some cxpansion in the old
factory which is under implemeniation. in another four
years t'me we wiil be able 10 g2t cufficient cables ™

2.41 The Commitiee desired o know the reasons for delay in
fu:l utilisation of the capacity of the exchange. A representative of
the Department replied io evidence :

“About utilisation vapacity. two ilings are impori-
ant (1) quantum of work In thiv case.  10.000 Iine  ex-
change was installed and (2) connections had o be given for
which d:fferent 1tems of stores weie required. Though the
allotmenu of stores wus wade, the suppiv of stores was not
according (0 the requirement and that nad delaved the
utilisation of ti.e exchange caracity ¥

2.42 The Committee enquired about ihe projected requirement
of P&T Department tor cables upto 1990, impurts of cables made dur-
ing the last three vears, aud the imports projected during the next three
years to make good the likely shortlsll thereof. The Ministry of
Communications {P&T Bonrd) have stated as follows :

“The P&T Department has launched an ambitious plan of
‘providing telephones virtually on demand’ by the end of this
decade. For attaining this objective, 14 lakhs of lines are
proposed to be provided in the Sixth Plan and 37.5 lakhs
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of lines during the Seventh Plan. For providing new conne-
ctions, cables will be required for meeting the needs of local
network, junctions and lease circuits for Defence, Railways
Press and other important customers. In addition, cables
are also required for replacement of old and life-expired
cables as well as for replacement of open wire alignments in

non-urban areas.

The year-wise details of telephone cables from 1981-82
to 1989-90 for meeting the above objective are given in the
Annexure.* At present. the requirement of cables is being
met by Hindustan Cables Ltd. (an undertaking of the
Minist1y of Indusrial Development) from its two factories
at Hyderabed (Andhra Pradesh) and Roopnaraianpur
fWest Bengal). In addition. a small quantity of small size
cables is also being manufactured by some State Public
Sector undertakings like TRACO (Kerala). A few others
like PIDC (Punjab), Delton Cables (Delhi) etc. have also
been licensed. The total capacity available from these factor-
ies is also given in the Apnexurer. There would be a wide
gap in the supply and demand for cables in the peat few
years unless adequate manufacturing capacity is set up in
the country. A plant for manufacture of 30 lakhs ckm. of
cables by HCL, Hyderabad has been approved by the Gout.
The production from this factory is expected to commence
from 1984-85. The production expected from this factor\ is
also indicated in the Annexure.® This still leaves a large gap
in supply and demand of cables in the 7th Plan Therefore,
another facotry of 30 lakhs ckm would be required
in the 7th Plan. The small gap beween indigenous product-
ion and requirement of cables will be met by imports.
The quantity of cables actually imported during the last
few years and the proposals for imports during 1983-84 are
also given in the Annexure.* Further imports will depend
on the progress of providing new connections, from the

exchange capactity installed.”

2.43 Asked about the plans of the Department for achieving seclf-
sufficiency in cables, the Ministry have stated :-

“Demand for cables is expected to stabilise by the end of the
7th Plan on account of the introduction of PCM (Pulse

~ *See Appendix I
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code modulation) and other multiplexing technologics etc.
It is, therefore, expected that full self sufficiency in respect
of underground cables will be reached by the end of the

7th Plan.”

2.44 Asked about the loss being incurred on acconut of low
utilisation of capacity of the telephone exchanges, the Secretary, Ministry
of Communications stated in evidence :

“That point in principle we do not accept that on account of
inadequate performance, inefficient performance, we suffered
loss of revenue; that may or may not be so. If there is delay
in providing connection, then there is clear loss because

additional connections will fetch the rental,

revenue will come or not is a matter

whether more
of opinion because

there is free call limit, etc They have to make a trunk
call. This cannot be assumed The Joss with regard to delay

in giving connections is unquestionable ’

Duration of Faults

b}

245 The average percentage of failure of STD (Subscriber
Trunk Dialing) calls of the three exchanges during the years 1979-81
was as follows ¢

2.46 The potential loss of revenue during the three years i.e, 1978-79
to 1980-81 on account of abnormal delay in fault clearance as

Year Target Control Limit

I
1978-79 3 47.21
1979-80 40 p.c. 475 p.c.  74.92
1980-81 J 73-83

Railway Pura

I 11

27.69 23.22
62-64 49-42
65-23 62.72

well as

high rates of different failures over and above the control limit envisag-
ed by the Department amounted to Rs. 248.11 lakhs as given below

Railway

Railway Railway
Pura-1 Pura-11 Pura-I1I
(Rupees in Lakhs)
Faults and Fault
attendance 7.35 3-49 3.42
Junction failures 13,91 6-31 13.40
STD failures 146,87 18-85 34.51
168.13 28.65 51.33

Grand total ;

Rs- 248, 11 Lakhs
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2.47 The audit para has pointed out that the performance of
the three exchanges in the matter of average duration of faults, average
number of faults/complaints per 100 DECs. junction call failures and
failures of STD calls was very high vis-a-vis the targets resulting in
loss of reverue to the extent of Rs. 248.11 lakhs during 1978-79 to
1980-81. The Committee enquired whether the reasons for unsatisfact-
ory performance of these cxchanges had been investigated and if so,
what were the results thereof an+d what remedia! measures had been
taken. In replv. the Ministry of Communications (P&T Board! have
stated :

“The percentag-~ o! failwie of «alls and line faults and their
clearance was tho:ourhiy investigated- Followiug rueasures
huve aireasy been indiated : '

1. Complets re-organnation of the staff and working of
the Distrct.

o

Trafitc measurement of all routes for equipment and
augumentation of equipment/junction (80% work
completed so far)

3. Overhauling and rehabilitation of internal and external
piant. Completed internal plant-95%. Exterval Plant-
78,

4. Filiing ap of vacancies specially operators. introdu«' »n
of refresher courses for operators a-d technians (ovor-
hauling ard ajustments of X-bar switches).

h

Over-hauling of A/C plant and power plant and impro-
ving the environmental conditions in exchange building.

6. Gas pressurivation ot UG cabie. About 60 Kms of
catles have been pressurised so far.

7. Preparation of proper cabinet and pillars scheme for
all the exchange area.

Because of the above mentioned steps the performance of the
District has substantially improved as per ihe performance analysis
given below :

Performance ingicator During April 1981
' to Sept. 1982 June, 1982
" a) Local call failure 299 oTe

b) Junction call failure 17.59 , 3.09%
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Miscellaneous

. 2.48 The Committee enqgiured why the goods lift of much smaller
dimenstions was ordered when the lift well was of the size of 9*‘-3”
(Width) x 14“-7” (depth) x 16“-2"" (height). In reply, the Ministry
of Communications (P&T Poard) have stated :

“The building was to house Pentaconta (J T.]. make) crossbar
equipment which is assembled in basic units of frames. The
goods lift ordered based on .S I. standards is suitable for
this equipment. 1t was not foreseen that cross-bar equip-
ment of C-400 Japanese type will be installed in
Railwaypura-III. The lift is still svittable for all types of
equipment except full racks of imported crossbar variety.’’

2.49 The Committee observe that although the plot of land acquired
ky the P&T Department in March, 1966 for construction of a telephone
exchange building in Railwaypura (Ahmedabed) was surrounded by private
land on all the four sides with no direct access to any public road, the
Department did not bother to acqiure along with it a portion of another
plot measuring 379.19 sq. metres which could have provided direct access
to the main public road. The Committee are not convinced with the argu-
ment advanced by the Department that the said plot was not considered
for acquisition as it was expected to be taken over by the Municipal Cor-
poration, Ahmedabad (MCA) under its road widening programme. In the
atsence of any notification in this regard, this was only a presumption. It
is unfortunate that the Department relied upon such presumption while
planning the construction of a new exchange building in the area. Even
after the MCA suggested in March, 1963 that this land should also be
acquired by the P&T Department till it was required by the MCA, the
Department did not initiate the necessary acquisition proceedings. A deci-
sion in the matter was finally taken as late as December, 1975 i.e., 9-3/4
years after acquiring the main site. The Committee find that the Depart-
ment is now required to pay compensation at the rate of Rs. 717.53 per
sq. metre against the rate of Rs. 372.39 per sq. metre paid for the main
site in March, 1966, thereby incurring an extra expendiure of about Rs.
1.32 lakhs. But for a decision given by the Court in favour of the Depart-
ment to pay compensation for the plot at the rate prevailing in October,
1971, the Department would have been liable to pay a much higher rate.
The Committee trust that speedy measures would now be taken to finalise
:'he acquisition proceedings and that such situations would be avoided in

uture,

2.50 The Committee are constrained to note that by the time the
3000 lines strowger equipment was installed in November 1972, even the
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order for the air-conditioning (AC) plant-1 had not been placed. The Depar-
tment placed the indent on the DGS&D as late as in December 1972, i.e.
one month aiter installation of the equipment. The AC plant could be
commissioned only i March 1974. It took another 33 months before the
prescribed firtt test was conducted successfully in Dcecmber 1976 against
the due date of July 1973 stipulited in the contract. The Department has
admitted that “3000 lines of strowger exchinge were without air.condi-
tioning for a short period about a year. This would increase the fault
incidence and —maintennce efforts for some time.”

2.51 The Committee fail to understand why advance action was
not taken to obtain the a'r-cond’tioning equipment so as to synchronize its
commissioning with the installation of the exchange equipment.
In fact, this is not a solitary instance of lack of plaaning. The
Committee have already drawn attention ‘o the inordinate delay in provi-
ding air-conditioning in the Bagh Bazar Telephone Exchazge Calcutta. The
Committee would like the Department to analyse the reasons for such
repeated failures with a view to taking remedial action s» that costly
and sophisticated exchange equipment in not exposed to dust/humidity.

2,52 The Commitiee regret to observe that in spite of the fact that
the highest tender of firm ‘A’ was accepted (extra cost-Rs.1.8 lakhs) in
this case, relying upon the earlier performance of the supplier. Certain
defects were noticed during tests. Even after incurring an expenditure of
R<.2.33 lakhs, (he plants hive been giving unsatisfaciory service as on: or
the other compressor of both the plants remained inoperative for greater
part of the years i978-79 to 1989-81. The position during 198!-82
is stated ‘0 have improved to some extent. The argument that one of the
compressors in each plant has been working and that the total tailure has
been for much lesser d.vs ber:ys a unique scise of complacency and
disregard {or public funds. The Committee would like the matter to be
investigated thoroughly with a view to {ixiag respons bility. The Committee
would also like to know whether any claim for damages was Ppreierred
against the firm. If not, necessary action in this regard should be initiated
{orthwith.

2.53 The Committee regret to note that the Department failed to
obtain concession of 50 per cent in excise duty on AC Plants by providing
the prescribed concessionil duty (CT2) certificate resuliing in an addi-
tional expend'ture of Rs. 0.47 lakh. The Committee are not satisfied with
the casual explanation given by the Department that ‘‘this being a transa-
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ction between two Government Departments, there is no loss to the
Goverument of India.”’ The Committee expect that such lapses will not
be allowed to recur.

2.54 The Audit para h»s pointed out a number of irregularitizs in
the accountal and utilisation of cables for the Railwaypura exchange.
The Committee understand that in March 1979 complaints of alleged
irrcgularitics and losses were received by the Central Vigilance Commi-
ssion which refcrred the matter to the CBI for investigation. At the same
time, the DGP&T also appointed a team of three officers to investigate
the complaints. The Committec. find that the allegations could not be
sulstantiated for want of cvidence. The Central Vigilance Commission
(CVC) therefore advised the P&T Department to close the case it there
had hecn no loss or misappropriation of Government stores. The Depart-
ment have since assured themselves that there was no elcment of malu fide
intention oa the part of officers who exccuted the work and that there
was no loss or misappropriztion of furds in the matter barring certain
procedural irregularities regarding sanctions and maintenance of cable
records etc.

2.55 The Committee find that the Department did not inform Audit
regarding the findings of CBI/CVC. The Committee arc not conviaced
with the reply of the Department that *“‘the relevant files were confidentisl
files”. ThiS is a serious matter. The Committec see no reason why
access to documents in cases where irregularities were suspected should
have been denied to Audit. The Committee would like the Departmenti to
issuc neces-ary instructions in this regard without delay. The Committee
would further urge that remedical action should be taken to set right the
procedural irregularities poinied out by the tcam of departmental officers
and the systein of maintenance of cable record: spruced up, as necessary.

2.56 The Committee find that under ‘“‘demarcated area™ cable
svstem, a rumber of working conrections were transferred from the
existing three exchanges, namely. Railwavpura I Uxchange, Central
Exchange and Raipur Gate Fxchange to the two new exchanges namely
Railwaypura Il and 11T exch:nges leaving spare capacity in the former.
The Committec are coucerned to note that the spare capacitv of the
aforesaid 3 old cxchanges was not utilised to the Permissible limit, i.c.,
up to 94 per cent of thelr equippcd capacity, by providing new telephone
connections to the persons on the waiting list as a result of which the
Dcpartment lost a potential revenue of about Rs. 23.32 lakhs between
Scptember, 1978 to March, 1981.
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2.57 The Committee find that the main reason for delay in providing
new telephone connections was acute shortage of cables. The Committee
have been informed that ‘“‘there would be a wide gap in the supply and
demand for cables for the next few years unless adequate manufacturing
capacity is set up in the country”. As the Hindustan Cables Ltd. are
not in a position to meet the demand fully, the gap between the demand
and supply of cables is estimated to be of the order of 6.22 lakh ckm. in
1981-82 and 14.12 lakh ckm #h 1982-83.

This is expected to increase to 107.40 lakh ckm by 1988-89. Certain
proposzls for augmenting the production capacity are stated to be under
consideration of Government. The Committee cannot emphasise too
strongly the need for bridging the widening gap in the demand and supply
of cables by expending the indigenous production capacity without loss
of time so as to obviate imports. It should also be ecnsured that the
available capacity is put to optimum use. The Committee trust that efforts
to attain self-sufficiency in this regard would be pursued with vigour.

2.58 The Committee find that the performance of the telephone
exchange at Railwaypura, Ahmedabad has becn worse than the prescribed
norms in the matter of faults and fault attendance, junction failures as
well as STD failures during the years 1978-79 to 1980-81. The potential
losss of revenue on this account is estimited by Audit to be of the otder
of Rs. 248.11 lakhs, bulk of which is attributable to STD fajlures (Rs.
200.23 lakhs). The Department is stated to have taken certain remedial
measures in this regard, vic. complste reorganization of stafl, traffic
measurcment of 21l routes for equipment and augmentation of equipment/
junctions, overhauling and rehabilitation of internal and external plaats,

AC piant aud power plant, improving the environmental conditions in the
exchange building, gas pressurisation of underground cables, etc.

Consequently, the performance from April, 1981 onwards is stated to have
substantially improved. The Committee would like the P&T authorities
to keep a close watch on the performance of the new exchange lequipment
installed at considerable cost with a view to ensuring that optimum bene-
fits are derived and the services rendered to the pwblic show distinct
improvement.

SATISH AGARWAL
NEW DELHT; Chairman

April 27, 1983 Public Accounts Commllree.
Vaisakka 7, 1905 (S)



APPENDIX 1

(ViDE para 2.42 of report

(Underground Cables-availability from Indigenous Surces & Imports)

Sl. Description 1981-82 1982-83 1983-84 1984-85 1985-86 1986-87 1987-88 1988-89 1989-90
No.
1. Requirement of

cables in LCKM 30.38 40.68 52.47 54.34 99.48 12197 129.75 150.68  108.69
2.  Availability from

existing factories

(M/s HCL) 22.16 24.56 21.36 31.76 31,76 31.76 31.76 31.76 31.76
3.  Availability from

other Public

Sector Factories 2.00 2.00 2.84 7.43 11-52 11.52 11.52 11.52 11.52
4. Gap 6.22 14.12 22,27 15.15 56.20 78.69 86.47 107.40 65.41

Imports 1980-81 1981-82 1982-83 1983-84

in LCKM 7.00 1.86 —_ 0.¢5

%3



Statement

APPENDIX 11

of Conclusions|Recommendations

S. Para Ministry

No. No.

Recommendation

1 1.30 M/O Communi-

cation (P&T
Board)

The execution of the project for installa
tion of a 3000 lines cross bar type tele-
phone exchange at Bagh Bazar, Calcutta,
provides yet another example of indefen-
sible lack of planning and coordination
resulting in enormous delay in its completion.
The project was sanctioned in November, 1966
but could be commissioned only after about
9% years ie., in March, 1976.

In the first instance, the work of
constructing additional floor on the existing
telephone exchange building for installing the
new telephone exchange, though sanctioned in
July, 1966, was awarded in July 1967 i.e.,
one year after the detailed estimate was sancti-
oned. One whole working season-November-
March was thus lost on this account. The buil-
ding work was also delayed by about 15 mon-
ths. The arguments put forth by the Depart-
ment that the unprecedented rains and the law
and order situation, prevailing in Calcutta
during the * period in question, hampered the
progress of building considerably werc disco-
unted by the Secretary, Ministry of Communi-
cations himself in his evidence before the
Committee. He stated : ‘‘the comment of
unusually heavy rainfall was unwarranted. It
was not based on data. About this (tbe law
and order problem) also, what they (P&T
Depaitment) sought to mean was that it was
due to lack of discipline inside the department’
The Committee would like to express
their serious dis-pleasure over the casual
manner in which the Committee’s queries in
the case have been replied to by the Depart-
ment The Committee expect that more care
would be observed in futare.
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1 2 3 4

3 1.32 —do — The Committee observe that the
delay in awarding the work of construction
of the building and in getting the work execut-
ed as per schedule was due to factors within
the control of the Department. The delay,
therefore, is hichly regrettable. The Committee
consider that with better planning, the dclay
in this case could be obviated or at least
minimised considerably.

4 133 —do — The Committee further observe that
the supply and installation of the equip-
ment for the exchange took 9 long years from
March 1967, when the order for equipment
was placed, till March, 1976, when the excha-
nge was commissioned. The manufacture and
supply of the ecquipment by the Indian Tele-
phone Industries (ITI) took more than 5 years.
Although the first consignment of the equip-
ment was received from the ITI in August,
1970, the supply of the entire equipment sho-
uld be completed by III only in 1972 The
representative of the Ministry assurel the
Commuttee in evidence that “‘there is now
more interaction between the P&T Depart-
ment and IT1" and as a result ‘there is balanc-
ing of the equipment and it takes threc years
to complete supply of equipment after order-
ing.”" The Committee would like strict watch
to be kept by the P&T Directorate to ensure
that there is proper synchronisation in the
placing of order on the ITL. the construction
of the exchange building and receipt of the
equipment in such cases.

5 1.34 —do— The Committee find that it took 41
months from October 1972 to  Mirch
1976 for the equipment to be iastalled.
Although the building was taken over
by the Department in May 1970, the
installation of the equipment commenced
only in October 1972, The delay is atuributed
to receipt of eugipment in trickles from the
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7 1.36

8 1.37

...do..._.

—do—

4

ITI. Besides, the equipment installation work
remained suspended for 8 months between
April to November 1974 due to shortage of
engineering staff,

It is regrettable that the requisite
staff could be positioned only by November
1974. As the project was sanctioned as early
as November. 1966, ic., 8 years earlier, the
Committee fail to understand why advance
action could not be taken in the matter and
timely pos-tioning of the requisite staft ensured.
This is again indicative of utter lack of plann-
ing in this case The Committee would like
the reasons for this delay to be investigated
thoroughly with a view to fixing responsibilit-
ies and taking necessary remedial measures
for the future.

The Committee note that Departmental
technical instructions require tbat sophisfi-
cated components of telephone equipment
should be unpacked and taken out from
plastic containers in air-conditoned rooms to
avoid ingress of dust and humidity, which wo-
uld adversely affect their performance. The
Committee, however, learn that the compon-
ents of the telephone exchange in the instant
case were unpacked and installed without
facility of air-conditiong, ‘‘to avoid idle invest-
ment’".

The Committee are  distressed to
note that by the time the building was constr-
ucted and taken over in May 1970, even the
specifications for the Airconditioning (AC)
Plant were not finalised by the P&T Depart-
ment though the plant was required to be in-
stallation of the equipment. It took the Depart-
ment two years to place indent on the DGS&D
for the air-conditioning plant on account
of delay in obtaining heat/load dissipation,
water analysis recport and other parameters.
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The indent for the AC plart was placed on
the DGS&D only in September, 1972 ie,
barely a month before the sophistcated compo-
nents of equipment were unpacked and insta-
llation of exchange equipment commenced in
October 1972. It took another 14 months for
the DGS&D to place the order on the firm
concerned. This needs to be explained.

The Committee find that the
target date for commissioning/testing the
plsnt had to be extended twice as the AC
plant room was not ready and the location
of the cooling tower had not been settled by
the Department. The AC Plant could be in-
stalied only in May 1975 agairst the target
date of 30th June, 1974. Even theicafter, the
plant could not be commissioned till 1977 for
want of water and power supply. The
Committee regret to observe that according
to Department’s own admission, the delay was
mainly due to difficulty in coordinating various
agencies involved in this work. Apparently,
planning at the micro level was totally atsent
with the result that the exchange equipment
remained exposed to dust and humidity for
nearly 4% years from October 1972 to April,
1977.

Yet another unfortunate aspect of
the matter is that due to inordinate delay in
installation and commissioning of the air-condi-
tioning system, the summer and winter tests
could not be conducted before commissioning
the AC Plant and these were subsequently
waived in May 1978. The Committee consider
that had the Department taken timely steps to
finalise the parameters for the air-conditioning
plant, much of the dealy could have been
avoided The Committee. therefore, reco-
mmend that responsibility should be fixed in
the matter so that such lapses are obviated in
future. The Committee would like to be infor-
med of the action taken in the matter.




60

(95 )

4

11 1.40

12 1.41

13

1.42

-do-

-do-

The Committee need hardly point cut
that such long exposure of costly and sophi-
sticated equipments to dust and moisture is
bound to affect its efficiency. The Committee
would, therefore, like the Department to ensure
that in future the air-conditioning plant is in-
stlled tested and pressed into service to syncro-
nise with the commissioning of telephone
exchange.

The Audit para have pointed out that out
of 18 kms; of cables to be laid, bareep 7.5
kms had been laid till thr project was com-
missioned in March, 1976 and another 12.5
kms. were laid by September 1980 i.e., during
41 years after commissioning of the project.
The Committee are distressed to find that slow
progress in cable laying was due to the failure
was due the failure on the part of the Depart-
ment to properly plan the subscribers’ cable
network which the normally planned to meet
9 years’ requirement. It has been stated that
due to acute shortage of Small size cables,
provision could be made only to meet imme-
diate requirements, The abnormal deley in
laying the subcriber's cable network resulted
in delay in pr.oviding new telephone connec-
tions and consequent loss of revenue to the
Department.

The Committee regret to note that the
department instructions of utilising ninety per
cent of the exchange capacity by release of
new telephone connections soon after the ex-
pension or in any case. not later than $ix
months of such expension, were not followed on
the commissioning of the expended capacity
for 3000 lines in March 1976  Although
there were 2661 applicants on the waiting list
for new connections in March 1976, when
the exchange was commissioned and 1681
applicants in September 1076 i.c., after 6
months of commissioning of the exchange it
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took tke Derartment 3 1years to Joad
the exclange, to the prescribed extent. The
Secretary, Ministry of Communications con-
ceded in evidence that  ‘‘there was avoidable
delay in the wmatter’. The Committee are
concerned to note that due to not loading
the exchange according to the existing depart-
mental instructions. the Department lost a
potential revenue of about Rs. 44 lakhs bet-
ween September 1976 and March 1980.

The above paragraphs clearly bring not
that there bave been inordiate delays at all
stages of the exeuiion of the project i.e., in
the construction of the building. installation
of the equipment, laying of cables and loading
the exchange to the prescribed extent within
the specified period In their earlier Reports*
the committee have been emphasising the
need for fixing responsibility for delays and
loss of revenue to Government in such
cases. Here is another instance of
indefensible  delay practically at every
stage of the project. The Committee
cannot therefore, but reiterate their earlier
recommendations. The Committee desire that
a thorough enquiry be conducted in the
matter to find out the causes of delay at
various stages of the project with a view to
fixing responsibility and taking action against
the officials concerned. The Committee would
like to be informed of the action taken in
the matter in six months’ time.

The instant case provides typical example
of utiar lack of project planping and absence
of coordinated action during execution of the
project as well as after commissioning of
the exchange, Tte Committee trust that the
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Ministry of Communications would review
the entire case in all irs aspects and devise
a suitable system for ensuring that modern
concepts of project formulation and imple-
mentation are given concrete shape in future
projects of this nature. The Committee con-
sider that a PERT Chart should be drawn up
plotting out all the activities and processes in
an intregrated manner before according san-
ction to such projects and it should be ensured
that the progress of the work is constantly
monitored with reference to the PERT Chart
so that shortfalls, if any, could be spotted and
remedial action taken well in time.

Tne Committee find that the average
duration of faults during the years 1976-80
in Calcutta Telephone system was far in
excess of the target fixed by the P& T Depar-
tment from time to time. As against the
target of 5 hours in 1976-77, 1978-79 and
1979-80, actual average duration of faults was
8.6,23.5 and 169 hours in the respective
years. In 1977-78, the actual duration was
14 5 hours against the target of 2 hours. The
Secretary, Ministry of Communications, con-
ceded in evidence that out of all the metro-
politan systems, Calcutta Telephone system
is the ‘worst’. He aded : It has been func-

- tioning with about 33 per cent efficiency.”

It is a scandalous state of affairs.

The Committee understand that a Task
Force appointed by the Department has since
identified the factors affecting the telephone
system in Calcutta and bas suggested certain
remedial measures viz., continuous power
supply replacement of old exchange lines,
providing ducts to cables to protect them,
gas pressurisation of cables, etc  The Depart-
ment is now stated to have set up another
Special Task Force under an Additional
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General Mavnager to implement the recommen-
dations of the earlier Task Force. The Com-
mittee trust that these measures would be
implemented under a time bound programme
so as to ensure that the Calcutta
Telephone system is able to provide efficient
service to the hitherto much harressed subs-
cribers. The Committee would like to be
apprised of the steps taken and results achie-
ved within six months’ time.

The Committee observe that although
the plot of land acquired by the P&T Depart-
ment in  March, 1966 for consiruction of a
telephone exchange building in Railwaypura
(Ahmedabad) was surrounded by private land
on all the four sidrs with no direct access
to any public road, the Department did not
bother to acquire along with it a portion of
another plot measuring 379 19 sq. metres
which could have provided direct access to
the main public road. The Committee
are not convinced with 1he argument
advanced by the Department that the said
plot was not considered for acquisition as
it was expected to be taken over by the Ma-
nicipal Coiporation, Ahmedabad (MCA)
under its road widening programme. In the
absence of any notification in this regard,
this was only a presumption. Itis unfor.u-
nate that the Department relied upon such
presumption while planning the contruction of
a new exchange building in the area. Even
after the MCA suggesied in March, 1963
that this land should also be acquired by the
P&T Department till it was required by the
MCA the Department did not initiate the neces-
sary acquisition proceeding A decision in
the matter was finally taken as late as Decem-
ber, 1975 ie., 9% years after acquiring the
main sitee. The Committee find that the
Department is now required to pay compes-
sation at the rate of Rs. 717.53 per sq. metre
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against the rate of Rs. 372.39 per sq. metre

paid for the main site in March, 1966, thereby
incurring an extra expenditure of about Rs.
1.32 lakhs. But for a decision given by the
Court in favour of the Department to pay
compensation for the plot at the rate pre-
vailing 'n  October, 1971, the Department
would have been liable to pay a much higher
rate. The Committee trust that spcedy
measures would now be taken to finalise the
ecquisition proceedings and that such situa-
tions would be avoided in future.

The Committee are constrained to note
that by the time 3000 lines strowger equip-.
ment was installed in November 1972,
even the order for the air-conditioning
(AC) -plant-1 had not been placed. The
Department placed the indent on the
DGS&D as late as in December 1972, i.e.
one month after installation of the equipment.
The AC plant could be commissioned only in
March 1974. It took another 33 months
before the prescribed first text was conducted
successfully in December 1976 against the due
date of July 1973 stipulated in contract. The
Department has admitted that *“3000 lines of
strowger exchange were without air-candition-
ing for a short period about a year. This
would increase the fault incidence and...main-
tenance efforts for some time.”

The Committee fail to understand why
advance action was not taken to obtain the
air-conditining equipment so as to sanchronize
its commissitioning with the installation of the
exchange equipment. In fact, thisis nota
solitary instance of lack of planting. The
Committce have already draws attention to
the incrdinate delav in providing air-con-
ditioning in the Bagh Bazar Telephone Excha-
nge Calcutta. The Committee would like the
Department to analyse the reasons for such
repeated failures with a view to taking reme-
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dial action so that costly and sophisticated
exchange equipment is not exposed to dust/
humidity.

The Committee regret to observe that in
spite of the fact that the highest tender of
firm ‘A’ was accepted (extra cost— Rs. 1.8
lakhs) in this case, relying upon the earlier
performance of the supplier. Certain defects
were noticed during tests- Even after incurring
an expenditure of Rs. 2.33 lakhs, the plants
have been giving unsatisfactory service as one
or the other compressor of both the plants
remained inoperative for greater part of the
the years 1978-79 to 1980-81. The position
during 1981-82 is stated to have improved to
some extent. The argument that one of the
compressors in each plant has been working
and that the total failure has been for much
lesser days betrays a unique sense of compla-
cency and disregard for public funds.
The Committee would like the matter
to be investigated thoroughly with a view to
fixing responsibility. The Committee would
also like to know whether any claim for da-
mages was prerred against the firm. If pot,
necessary action in this regard should be ini-
tiated forthwith.

The Committee regiet to note that the
Department failed to obtain concession of 50
per cent in excise duty on AC Plants by pro-
viding the prescribed concessional duty (CT2) -
certificate resulting in an additional expendi-
ture of Rs. 0.47 lakh. The Committee are
not satisfied with the casual explanation given
by the Depariment that ‘‘this being a trans-
action between two Government Departments,
there is no loss to the Government of India ”
The Committee expect that such lapses will
not be allowed to recur.
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The Audit para has pointed out a number
of irregularities in the accountal and utilisation
of cables for the Railwaypura exchange. The
Committee understand that in March 1979
complaints of alleged irregularities and losses
were received by the Central Vigilance Com-
mission which referred the matter to the CBI
for idvestigation. At the same time, the
DGP&T also appointed a team of three
officers to investigate the complaiaots. The
Committee find that the allegations could not
be substantiated for want of evidence. The
Central Vigilance Commission (CVC) there-
fore advised the P&T Department to close the
case if there had been no loss or misappro-
priation of Government stores. The Depart-
ment have since assured themelves that there
was no element of mala fide intention on the
part of officers who executed the work and
that there was no loss or misappropriation of
funds in the matter barring certain procedural
icregularities regarding sanctions and main~
tenance of the cable records etc.

The Committee find that the Department
did not inform Audit regarding the findings
of CBI/CVC. The Committee are not convi-
nced with the reply of the Department that
“the relevant files were confidential files"-
This is a serious matter. The Committee sece
no reason why acoess to documents in cases
where irregularitiee were suspected should
have been denied to Audit. The Committee
would like the Department to issue necessary
instructions in this regard without delay. The
Committee would further urge that remedial
action should be taken to set right the proce-
dural irregularities pointed out by the team of
departmental officers and the system of main-
tenance of cable records spruced up, as
necessary.

e = JEUOUE b — — - - . S — —_—
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The Committee find that under “demar-
cated area’’ cable system, a number of working
connections were transferred from the existing
three exchanges, namely, Railwaypura I
E«change, Central Exchange and Raipur
Gate Exchange to the two new exchanges
namely, Railwaypura 1I and III exchanges
leaving spare capacity in the former. The
Commitiee are concerned to note that the
spare capacity of the aforesaid 3 old exchanges
was not utilised to the permissible limit, i.e.,
upto 94 per cent of their equipped capacity,
by providing new telephone connections to
the persons on the waiting list as a result of
which the Department lost a potential revenue
of about Rs. 23.32 lakhs between September.
1978 to March, 1481.

The Committee find that the main reason
for delay in providing new telephone connec-
tions was acute shortage of cables. The
Committee have been informed that ‘‘there
would be a wide gap in the supply and
demand for cables for the next few vears
unless adequate manufacturing capacity is set
up in the country’”. As the Hindustan Cables
Ltd. are not in a position to meet the demand
fully, the gap between the demand and supply
of cables is estimated to be of the order »f
6.22 lakh ckm in 1981-82 and 14.12 lakh ckm
in 1982-83.

This is expected to increase to 107.40
lakh ckm by 1988-89. Certain proposals for
augmenting the production capacity are stated
to be under consideration of Government.
The Committee cannot emphasise too strongly
the need for bridging the widening gap io the
demand and supply of cables by expanding
the indigenous production capacity without
loss of time so as to obviate imports. It
should also be ensured that the available capa-
city is put to optimum use. The Committee
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trust that efforts to attain self-sufficiency in

this regard would be pursued with vigour.

The Committee find that the performance
of the telephone exchange at Railwaypura,
Ahmedabad has been worse than the prescri-
bed norms in the matter of faults and fault
attendance, junction failures as well as STD
failures during the years 1978-79 to 1980-81.
The potential loss of revenue on this account
is estimated by Audit to be of the order of
Rs. 248.11 lakhs, bulk of which is attributa-
ble to STD fa'lures (Rs. 200.23 lakhs). The
Department is stated to have taken certain
remedial measures in this regard, viz. com-
plete reorganization of stati traffic measure-
ment of all routes for equipment and augmenta-
tion of equipment/junctions, overhaulirg and
rehabilitation of internal and external plants,
AC plant and power plant, improving the
environmental conditions in the exchange
building, gas pressvrisation of underground
cables, etc. Consequently. the performance
from April 1981. onwards is stated to have
substantially improved. The Committee would
like the P&T authorities to keep a close watch
on the performarce of the new exchange
equipment installed at considerable cost with
a view to ensuring that optimum benefits are
derived and the services rendered to the public
show distinct improvement.
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